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[Shr1 Bhupesh Gupta} -~

Before I sit down, Sir, 1 wou'd like
that a categorical assu ance be given to
the workers that the awaird of the Thrd
Pay Commission would be applicable to
thm as to any other Government

employee

Sir, the rcpresentattves of the Indian
Statis jcal Institute Worker’s O gan zdation
are (n Detht  Ard, as yo: know, 1n this
House 1 have taken over the problems of
these workers I hope the Prime  Minister
will personally loek mto this thirg  The
assurance that has been given should not be
violated These workers should not be
treated in a <haly manner. I would appeal
to the Prime Minister, since she is 1n charge
of 1t, to look 11 to this matter personally,
and, 1if posable, meet the representatives
of the Indian Statist cal Institute Workers’
Organization and have th matter settled to
their satisfaction  Therr demands are very
legitimate So, Sir, these are my
suggestions.

REFERENCE TO MISS MeNAMARA’S
VISIT TO INDIA

SHRI BHUPESH GUPTA (West Ben-
gal) . There 1s one more thing which I 1eg-
ret to say Mr Swaran Singh 1s not here
but 1 put 1t to the House that I K Jha,
Indian Ambassador to Washington, brought
the dauchter of former Defence Secretary
of the US A Robert McNamara, to India
for a holiday even after the Indo-Pakistan
War with a view to influencing some peo-
ple who have leamings towards America
We should like to be told possibly during
the course of the Hou.,e as (o why he
brought her here, whether he took the
permission, who gave tie visa and what was
the purpose of the visit end why Mr L K
Jha should have gone there to biing Mr
McNamara’s daughter to India He 1s not
an escort for the daushter of Mr, Mc-
Namara Why did he do that? This
should be revealed to the House Mr
McNamara’s daughter can come here on
her own The Americans have got enough
money and everything It does not requne
the Indian Ambassador to a-company o
escort the daughter of Robert McNamara
and land her in this country.

MR DEPUTY CHAIRMAN The

House stands adjourned tih 2-30 P M

The House then adjourned for
Iunch at eleven minutes past one
of the clock

The House reassembled after tunch at half
past two of the clock, MR DFrpuTy
CHAIRMAN 1n the CHA'R

THE RAJYA SABHA SECRETARIAT
(RECRUITMENT AND CONDI-
TIONS OF SERVICE)

BILL, 1968
DR BHAI MAHAVIR (Delh1)) S, T
beg to move :
““That the Bill to regulate the recruit-

ment and conditions of service of staff in
the Rajya Sabha Secietariat be taken 1nto
consideration »’

r-aqrafy oY sy wemgwr A% 2-
fraz (freziz qve F+Yeq o afaq)
fa=m 1968 fagas @ga & @y weqd
FF BT gA TG TAFATE | AF FY
qg GIT ATA TF 47 FTH F} QI OFA
a7 fg=iz #3ar faasr afag7 7 Foqqr
ar #1 wg #fFa fFF7 Fm =TT 20
qaf ¥ 93T ¥7 ofi7 § 39 @ray ¥ A%
FIGATET & TG AT I ) AGE 1952 ®
TISH AN &1 EGIQAT & AAF Agrmizgg
ysgsfa § wsy awr F #HAQ Y &
qrgeg § A6 A 1o fagAr &1 oo
Y 4, 9% ag "M seafw o Fe &
faa o, saf7 a9 ax 5 feq 9t 97 %
IaFr a1 #1 wat a; fqa #7 fafqafag
FIH AT F197 47 7 7€ 1 77 qAf7gr
#1 grag g1v1 §, WA, a8 98 FT gAY
ar g, faa% mex &-

“Parliament may bv law regulate the

rectuitment and the conditions of
service of persons appointed to the
Secretarial staff of either House of

Parhiament.™
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Tz T QIIL0T g1 F 412 9y FNfF 39
AT UF 9 J A qTF HT HIE 5TFEAT
9 75 zafeu za% A A SET IT9T
¥ g sygear v 0 7 g7 av § Doy
TEARA gq7 37 g1 X7 IANA 1 T90-

“Unty] provision 1s made by Parlia-
ment under clause (2), the President
may, af er consulration with the Speaker
of the House of the People or the
Charrman of the Council of States, as
the case may be, make rules regulating
the recruitment, and the conditions of
service of persons appointed, to the
secretarial Staff of the House of the
People or the Council of States, and any
rules so made shall have effcct Subject
to the provisions of any law made
under the said clause.”

HEIZT, T S YT FZ AT F {2Q
Ft g off @ F® ¥ IAF A 9T
AT FIAT AT FT TF 4l g7
frar st av @ fagsw 1 @@ A
HIATIFAT T AT | Ag I gAT g oA
FITON A § 87 siarn, sfFa gaar =<
FZ a591 § 5 7z #1€ garar 1 TF
Az fx afygmsa ¥ W FW AS
FaFifeqr & yrageg ¥ 37 17 97 F A/
faar & oY qF g AL & v
gfagra § &1 Foqar ¥ L IAF A=qNA
& aag gug ¥ f4gw 37T 1 v I+
frawt F1 =17 fFar @77, sa9 24 &=
Y FEIAIET AT ®T T 9% W@ 21 W
9T 77 T aF FT FAAE 7 A QW
faFey 71 9 Tifow F91 T T ITFT
¥ sFeFd AAATT g1 WAL B FEAT
g ar & ag 7w f¥ gg7 & imawr J
FET g9ar ¥, a1 Jraar &, a1 qAvAr
¥ Fw fFar &, avg A g9, AT FF

& g1z afgaa Y o wonr & dfagw F S
FEqAT F) & AT QU ¥ ¥ fAq 2718
giar wifgy sT g fadws A Fd
F1 g7 W & foy ag faga® &9 &g
F{ 1 9189 frac g )

98T 71 9737 2 5 gEwear ey
Tar %39 & foo #97 gftear @y ¥ af
HUFIT %1 A7 AF WA &, TE FE WS
AaFar o fF grvrr usy qar & fsgoar
AT & AT w1F qaT F fog Y ;AT
FAT T ATSTFAT qGAT FIA &, AAT
g FTEIT AL, $ANF AI7 AIHIT H{IAY
avy ¥ F12 fagus €y 1 oIAW 73
@ 4t smarwr wRar g fF, Bfeeeat
F FW R UFOP[T TEFAGT FT VS
& | a¥gA: 97 £ A1 9531 a8y § R -
AIFIAT QI 9T 417, gIFTY 38 F fHAy
AFE ) JTE AT g1 RO 7w %
fret ager £Y 476 ¥ endr =g Sarar
S9ZAT 7 AT &1 w2 A% 39 fadaw
#1997 2, g7 fazarq & f5 avwe &
TAF qATET AT STV OF AR T O
arafe a8 & ¢ wezafy &7 ogAF I
BT FT AT TITT FT F AT TG 2
fF aoare 1 Ay zan 713 fagqg safa
W TEY 71 q€ | TE g ¥ T AT
AT oY I g7 A F G991 F gI0F
TAT AT 31T 18-9-4 1 AT ¥ 79 T
¥ Sy fagas o o1 99 9T fawir 599
gU A¢ AT AR Wwer ¥ ;AT =
gaamTa® {9z 3 e #7371 91 f§ a3
HIATT HTEAT 37 2 SAIT 28 aTET FIETY
SOy geqgT 7T sfaa adr gwma,
L gy 2Y 3719 ag | F7r 97 fF mae
FoErT 51 37 fagaFw &1 fa g Far
At A gy wgEy 11 gl ag A
fZ=aAT | =5 HigrT 9T gr B, ®IET,
augac g fF g AgdT 47 H97 9H1 F
gy # fa=1v 799 &1 dfgFv 37 9%
ATHIT gigAr =iEdr €, 99 g afygien
F waxfrql ¥ 53y ¥ o7 ag 939 H9AY
gfg &, st waw & AN AT AT
IAFT 9dt Fr @ gaft F 3% 7 fAgw
Fary, GET AT AVEIT 14 a1 § A
3faa & argan ) Far o ®FAr g 9 afa
ag 39 28 A¢ 7 fAAT FRarg Ay zed
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[Dr. Bhai Mahavi:]

awiafa & #1F F ge7v gETAT @Ar g,
yr 3a%F qfumrs 97 graAq G1AT 24 "G
77 WA &9 A & afz oy |
g @t dfqgr ® gar syae ag fEer
a1 fya®r Sesa oy T3 wraF #1499
foar «1 1 7z Y F3% a7 7y feafq @
§r amaegr grAr =wifzg 9= F.asom
w73 ¥ fou &ix wady #meq & w4
afy AT gzedl F ey § ag
fagas wegq &7 vgr § ST TAFT WA
wrat , 31 gfesr & &7 37 1 o
Tgr g ag § g WAl ¥ HIF qIAA
TFA BT FAT A T AT |

ugigy, Tarz g fF qamfy ot § T
gz 2 afaareg ¥ g3 & 2y g WAl
ggr wg @ wwrifa wEzg feeREe
gi g Y gAF fReHardy AT g
aft g% ag afagreg g awr F
faw darag iz w7 F1g Garaa F AT
F aequq £ AF@ g | IEET AT F
faar #1% #1077 A GFT, FT g T1aT
& | 791 faurT w29 & 19 97 FAqfmar
F1 9919 grar Fifge, =18 33 qOa @
F71 7 81 7 I AT AT IATAT F f3Ar
# faa AarST AY A1T T 7L E FIT AT,
gF oY T 98 g A9 ST 8%, %%
arael ¥ TaF F1vw oA frafy dar ey
st 8 % (395 asrg 7 searg o Srar
wWar 1 & vF gggaw g fLoad wg
Tasz g 6 9 &5 g g1 aFAr g
afew FTET FAforor F9F T A1T T MFR
g A7 A1 T FT TAT 497 ZIAr 21 5H
faga® 9T fa913 F7q qvq g7 77 e41q
wgAr Ffgu fF gaF g 997 g
faega g A€ & fo =wafg wgizg &
FIE FAWAAC &1 717 | AT Fw wer 3
a1 ag & ag afqarea sEdqitssr £
gzdt & Ao 91 ag Fq7 g gfiz
FTGT AT FIGC 1 A7 19 & 93T

fr gfgaraas  sax:fra) &1 wdl agr
gar ¥ w4t ¥ 944 7 50 faza 7z @34
sfag gadt gz fanmw fafesd =R, a9
37 zawr afgwre A1 Wfgg 7 fF W@
gy F fas gaeT 91 qFFG qAAw
11 afz gz 937 I9F IR H w1 AV
oA fHaifer w<ar § g97 FAafE &
F1¥ 7 &) @iy €7 § 397 DY 9T
7z ¢ f& gart afamza F sa=ifeat &
Ffawr 97, ITF AT 9T AFO ATH-
Qg &7 99 A @At @ 1 QY
fexft, 3w 5 3 f3gm IR
SOFT TFF F1 94T A% | F Agaq g
f& gz ar gardy afafagt o o sragE
F¥, T a8 IqA-ATAT F @rgeq A OG1AT
FAATOFE FY g1 & a7 g1 ag Ay
17 AT ATFT IAF gEEy F OFIS
siafA 7 FU | FIX Ak gg FANF
qIALTT TEF A, TAT AT FAT ALY AT
zq any mwifas &1 g AT F
qF3AET F 39 WX A IAFT HA1 g
At 31T 37 F1w & fzargar «) dar gt
ot |

N

zafen & faarm gz 9 ¥
Fragife®t &0 qFw god & fo¥ 3
awdl g f& gW T8 19T U TH §IA
1 gg w"haFx 939 #X fF ag
gaq afgasg & sgatm & feu gar
#1 wrq &7 fafqang ©37 %3, zgE zar
Foardgee fakwqaiqas s gaar,
£ 7 fAvqerdr & A9 w97 Fgs iy
a1 fawra 2z g%

UST Fq41 F afFFemg 7 FY FHA
frgaa f23 st &, wagiew, 3 Fuw
gl afgareg g% 21 Afag vgar gar
2 ¥ fdt gt dgrr ¥ faAr S gz
9T SR ¥ fou 7 sawy yuy qray sg
2, FE FgwA wfwar  @fqafka
F A1 IR I gER F 549 qgrey
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¥ w37 qfay 4dt a9 ¥ | g WA F
za gf sqr7q #1 91%d 9T F fHay o6
qABT 91 37 gIw o fHmay A4 sy
FATET q FAT FI5 H¥aFT AT F | TR
F1g WY o fafger grre F1 7 fqawn
g 7 wg agfT 7§ A reaey G0
2 1 agr faforsz gw1T 7 aafsgan w1 5719
FIAT 92T &, UF 9F17 § g gf=a41a7
UF qad ®F &1 Afga=y 7, @ a3
wararfas g 06 gwie qarfoqn # Far
Frod AL,

SHRI N G. GORAY (Maharashtra) *
Once you are 1n it, you connot get out
of 1t

o A€ ATARX WY ST Fe Y 2
fr oz 8 &, 77 o7 wRafan & feg
ag FI1E Freedihz Foar,

SHRI N. G. GORAY : It 1s a reflection
on the structure.

To WIS AZTAT : ITFT AT IFT
F7 g g AT 1 H ozH ASgd Ay
frafd &1 @1 war frefg ¥ ownesr
iear g f&F gt 9z gwrd FWa-
g7z arcafazard & @ @97 wfaw ¥
faga & fafeseqar vaq 21 ee ot o
gAY AT I9AF AT § =T, I2I9T, HIg
T 421 8, 3@ qIg %) feAtq 9qr 7 F
fea ag @@ =tEaT g

afa-
LS
GHETT

wgizy, F0fT 78 F1aiqaq, a2
gieg fafae gwz a1 2, amifs
guafear & 00 &1 g7 F9R §
F1 2 zafar gg Famarfay g f& gary
FHATOF AT Fa1 A1 a7 o wwd
AT F gAI=T 97 AT FTIET ¥ oA
F79 075 exlmaT FY 1 KT AT H T
fae 21 | 3787 gy A1 oA ®o@ go
#7 zq fagor ¥ @zt ¥ ogm fifoe
sragnd fey g

7 & g7 f497% Y gy @F-@E
AT FT T AT FT CATT AYF4AT =127
g1 zaF gey #% Afafanr £ aF ¥
TS E LTI I Az wAww AT E fE osw
afggg F Ay T fqug &7 F a ¥
TH AT F WAA qIET A1 W Y
afgrr fas =) gMiaT & z@%F  seaaT
frgm 217 217 faw afify, faaw Far
afafa ¥ 387 727 & F9 @y @A)

i ag 9o I3 aFAT & fF sar
afezisg & Fgmifent % grag § 39
W F fog ar fAor 7 & for g7 &
To @=egl A1 afafam 7 ovgAr 39
Fuarfonr ) fasraar ¥ sy Fhzag
av gy dar FI3M | Og weA faeym
faerens 2 a1 za w57 F7 AT frdr A
o1 & Agl ATAT, 98 ¥ g [ 9% A
g w&7 FEM 7 29 =7 q37 ¥ Hgew
#r 39 FfzArza1 FY w741 A HY AFY
& fya sfearzan 7, f99 awg & zaEn ¥,
g FHAUIT 1 F19 F7A1 9247 &
yafae g9 7ar ¥ wal 5 gvayg §
faaz 37 & fov afs zg 9z9 ¥ gzeq
7 3afegd g AT T A AW F FAT
WAL FEAT 9297 fF S g9 wwasyg w
Star AgAT ¥ A q3 7V agt fa=ic
FOU 1 WwWraTe a8 5 ST 3y 9eg
T graey a3 fawe Fv4 F fqo JoA
g a1 Far A gl 2§ §Awar g,
T AT F FIFG] F A FFT-AIFAT §
HYT Az & 92747 F1 I FF FIT FT
R 3I¥ TET U IA Avaed W GH FIE
TFT ART ALY 0 F wAY 475 |/wrEAr
g1 faay fr afgaea & Fa=ifen &
faoqer 17 797 & v ¥ FIT AF IJeq+T
guy &1 F1vw g1 faeg fee o afs feey
UF UTAHIT #3750 F HT § 9zd I &Y
Ffraga sear &7 g7 ¥ w faA%
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[z10 W€ wgrdiy]

FaeT 7T 91T afs }15 o gwra e
FAT & A 99 AT XA faFT AR F
faws & wa ol 78 i1

szt g% taea qraat &1 dqraey 3§,
NI R & faq dae7 & 9919 §
WHT T FT § oF AT wfufgy awy w1
gaae A% frar § fqad eag wwmfa
agr sy q9r ¥ 4 qzey afenfeq gav
TAY aw F1 AT F AIET IAF FY
¥ fag gareq &1 geas T wRar) fAag
Harey gay afgarsy & squifal &
339 & 99 § fFaar geadq Fw@r 2
IAFT UF SIIFIW AT qgfeg gET ) S
gfagreg § w0 37 a3 FHIrfEl a5y
ar @ wal & fAae & 1957 #
UFqa ¥ gEriwa fEar aar av ga% I
gqarzF! 41 3% FA F IR F fafy
AT F FARFT F AW T AT,
gt 3@ afggrew & vaszd =1 o0
fafeedt & zremored & awax w@r AT
a1, 937q faq garey &1 aqarE & o
ga¥! aaq fafa darew & agaEsl &
qT9 & FEI &9 W@ AT | IR ATATGHT
FT gAX AR SJAIH F g @A F
queTd S faw gArew ¥ ww UET <Ear
qaAaT fF 958 gAI AgIIEH F1qqT
SAEY AYAT FE FT @I AT | FE AR
agh & srqare%i 7 &% 2197 faw ) fa<dz
a7 AT F IFEIN WY A@IAT WA
qug fasr garem IFE @4 w1970 FF
FUFT T(FTT TGI | JAT ATHN J Y Tqe
&7 ¥ 73 ¥g1 fF 7z afgger 9% w14
g F1 qrani & age d, afac ¥ @
4T § IO AL FT GFT | AT H FIH
aftqw & [77 X G927 9T ¥ FAT
& 9F91T AR JTATSH F1 IAF FUIT
37 W fRar a97 1 12 w1, 1970 77 34
fast waram & Y v @9y sy €y ¥,
Hl 9HIT 977 8, I oF SqIifEg

g% HeqT 648 F s W ug wAl v
T3 TF 0ATHaT A1 §Y g3 T AL | 99 A
ENFR 3 forar f5 gz oHe N i
A% 3T 79 & fog gar sgareRr w1
ZAT HYAIRE] F GHEH «qrar qgr | Al
0F FEy A% WY W@@AE WY gg g fw
AT yareE #E a9 ¥ 19 FT F F
BT, AT & AT Fy FAF qvraq
agr 2T fagr 1 wrfzw v ag o 5 &
F3% q97 ¥ F1F FT @ T gART I AT
F AT 9T F@ FaT-aizal @ Al
3fFT o7 Y 397-3fg 37 WHF T I
frargr afvmrr ag gsn Fow as Y
al gT £y o afFq IH TN FT T
fgear arsy gar wga faar qar =ar
afaaqrey & ggarasr & ATG qg HeAT
Agt gar ? agr T oavg A feafq A
qIHI¥ a7 78 wg7 3@ w1 qwAr g7
917 g3 § f& au1 g9 A7 & sHArfal
F, TY 749 F FHAAT F1, 39 qfFAAT
F Fqgifray F1 AT A N AT Iq9
A9 wodt % fou ¥ faa qaes #1
Far3fiz q7 fasz 7gar 9.1 7 AT 48
3T gaF fadl &1 w1 & 51 faryzrd
WY Ty qearey 7 gfaara 7 qvsT A7 0
& a8 gza dwid 9T TH T A1 W
Y7 %7 7g1eq, 39 fA99% FT I § |
safay ag srazgw & f6 afames &
FAAMLA] & gaa ¥ fg= g aagear
F 1 AL 9 aar 71 fray afafy
#1 81 7 f& faa qaes F1

T arg 21 § gg 1 w7 3 fF el
aF 41 afeard) & wgaie 3@ gfawes &
FHAIG o) fwwradl #1 H4g Ggeqi F1
q%T Y gaq § 9s1 T8 aFd #X &
g sy srgar, g feafa 1 dar 7 Q
f fay gait Fa=eai £1 38 srazaFar
qg9T 21 fF & |gT 7 qq N wfsqrea) &
0 &7 waed & frede wmarT 95,
T feafs ¥ fou wwgd dar 7 @y



109 Rajya Sabha Sectt. (Recrintment [14 APRIL, 1972) & Condition of Service) Bill, 1163 110

g1 few g @wnar 2, agarazgs § 5 aw
vHr smaear 3 fF fwsy gawr @
wfaey, s a1 F37-afaat #1 9 ol
geal fyad fafegaaqis o a7 71
wizg frard RAT &Y, SAT0 @A gy
FAAT YT 9T F7 T |

wZieq, 87 39 fad9% ¥ g9 F7aqE
vrgtfag fFT & | S grgrg T & FEAT
=1gaT § F5 7 47913 1968 ¥ f2r a3
¥ 1T 9% alg AT A% & 4% 1 qFA
¥ F9 W97 AT 7ger Rt & w71 fe
ATIT 7997 FT FITAIT F4T w47 7 Al
§9 377 721 f5 w7 47 9z fa=s 1968 &
gega fFar a1 93 § #4T wa AF agd
AT ST §F F AT g8 AR § AR AT
SAAL B EA A0 X AT A wvw
ar 1 9g 37 gug AT W fRAEE war
iz fF 27 FAq|rAT F A 7 Jor A%
TF-UF HGE 97, TF-0F 3T 77, 0F-1%
FFTATT T FIS oG wgE AT 2 OfR §
gAst fray @St Jfedt 71 gy araar g1
8 ot oF gfrere fror €, 89 femed
F faw oF oY frar & o1 9% F ®7
gl g, fex o & =gwm fo ogwry
gfaatey & adt FHDI a0 F T AST-
FST 9T 2, S 4ST-H=27 97 2, 39 g%
Fra & A1 T fasre frar qrg, I75 F1O1
1 fafocear 1 g@r sz (& 9 avs
FT 37957 719 & o7 {5 awg § feans
FAFT FH F¥AT § d47 397 79 W, IAHY
stafa 93 f57 932 47 o947 @ sl &

gAAT & AfY sAwr R o
afqan & TETA A & T @a arA)
7¢ faaie w3 fRT SaF FFawAl &
freafvor frar st g1 g7 @@ gaeAar
gy ard WY 97 § FEar § A g4 F4-
FT 9T FB #5T 19 (FUATE &F § 417
a7 g8 %7 A fRT @ 94y 43 71 HA
waar § f5 @2 39 7 g9 10adT

waEaF Fu| T A & FFw v oag
aga, St gtaam@r & FHAT E, §F oeq
Qa7 TF-OF F ATH AL HAAEQT
FFT FY U FH 2 TR I F9 9
FA AN T L AT 2R 7wzt Arzuefaog
z:gaod faeew g, o9 %2 F1argg @i
FIT F19 FE 2T 1 TILEIOT FT St
F10 AT & a7 Ay arzaezfaag sz
T AAr g eI awrsi §
st seAfedta wIw o 8, INAw
o g, IATT Ol =@y F@ &
fea &1 gzegda Aar 2, 39 Sy F19
Iq q7% FTFI TET £TAT IAT ¢ |

A qF17 NI FT F19 2 A Pray
qIg %1 INFT O AT ATTLTFRAT 21N
A Ammar § & F8 A zAd o
arT g7 & fA0 @i gw =or Y Iggan-
afg oY, sna JAF § 0% Ageane 231 93
ZATAT F7q 2, W IT TG FT I {ATX
g fF wzean #1 uF g A7 AE AUy §
7Y 4147 & 1 ar Gy afifeafs & gu o
frqrE7y a3 w7 FIF g, s°F g a3
qNFT FIA 2 {1 3AF FORIE | & ov
w1, ;i fraves § feg foor, ag fawgs
[ 1 @ AN HEFAGEF FITEFAT HIC
agawar w1 £497 741 g8 W w1 §,
Faadt v 7 3 =17 #19 F+7 3, faq
ATE FY FTH AV gA IAH IEAIT £79 F
Iaq g exeaifas & & fF gh ogAad
arAy g7 faarc s g7 oYe faar
FOA X A7 IAF FAAATAT &7 fAui
T stTAT |rET

§ =g wrger ¥ oAl 97 F saaiay
F AR 72 7 q9FAT § 1 wlzIv 1 ww
WY FIE AET F19 AL ady wgw
£ SY @9y Pz av §, sEv e 2, A
1T F FAAIN F, 3% {20 oF 29 g7y
AU g, #97 a8 39%  fau gafeq Fqr-
o7 2 WY A% 0FT 790 AT wfyer &
far 2% wiom 91 €1 @ aE ¥ A
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[zro Wi "grdiv]

=t 97 fa=it T 2@ 97 g5 A A
v & forq wgw afafa #3, &fFw 5w
Y -g § g3 F1 FT FIAT AT

9 59 AN 7 gufAd go 394
¥ gzt war o mfaw 737 fear § s
A 1T FT T AGT ATANT A A TFIFIT
F faar 31 sAv o afuFrm vgng w9
F 9ET A qa9 7 wifwes 5T foar g

¥y gasr gaaafg § uw fafoez
SFIR F ufeaas & g, o1 Wiva REn
& 35 &1 Fga 9 iy sewfar O
gav-afzg & 3o wfax g, ey faAq
FIEAT A TN ¥ § 3G I
gfar W@ a3 &1 9% RO A FAEAl
gfaa ady anaar | ga a5 oo
qX S FAATA qrar & gawy Afagrfedy,
SAF A1 qFT AT A A1 34 WlAAAT
FY HATAT F oaeaT £r 2, F fRe o g
gd ¥ W AZ1 95 gFT AT A A1
sizr ar afgarsa @9 & a1 afs gawr
3T a9 gU waEA A WA F FI IY
sifus aa7-afg % a% av 4= =mar g f5
A% I A1y A A1 gWIR FHAT
drfagifedt &1 st For F AT FE ALY
A gFd | fxdr wamg F azrfadd
A9 q{Far w1 @19 I3 T fray o
gaX A'GIAT W A FT FIw FITFT 2,
qT gef FHAfA #1 gdrafa & stams
g7 #@ifsa 21 zafew zm Faa-3fs
afgs &1 v, ag 97 leq wigw gar
g1 avitas zo wfaarsy & wqaifra
1 a8t wFa war faem oW Wi
e & sHarfa 11 fasar g, sfry
ST qF ACEIA FIEU F OAEIA &7
eIy g, qIEAT FT A9(F g, A F7 2%
gg gfaared & 87 i@ ®1 agqy 49
faz qig § S g W g Ay AT AT
€17 fTeTg JF 9% AEE@ W AqT T £7

FATEY TS AW FLEAT{ N FH FIH A1
sRafor & B0 39 Wy 9%, ety
gfga a7 fau, fxa ¥ et &1 wrq J77
gY gFd | A gEEe ¥ { q7 GFF F7AT
stgar {5 frod a5 e gfezar woA
fremy frafa aei=tfiay #1 sw@ w9 &
w7 § 99 7 20 yfgoa N &, Fafw
sy A9l & Ifgaiea & Fgarfar w1

gy gIEr aREifvar & "@99
¥ae 15 gfqma & frar smar
¥, gfz fam waexs fwg 3%

F few 20 ufgoa &3 93 smafs @@
IZET AT & FIE FI70 A& ATIT AT
fe wrsa gar & srfaifar av 20 sfawa
7 fgar &1 WK TH AR F 8 Ag Farar
S gEATT g F @177 AFICFT 98
WA 47 ¥ FY A4 T FIAT O,
FAE AIA IFTT F A FEArfwar
feq agrar Ar7 @1 WITG GIFIT 9T TG
g aga, FNF 3w FEEfRaT T ger
argt ¥ g, afwq zo wfsges & 9-
Fifed &1 gEar T@at ordy & Faw 450
# w019 305 fou aga azr aifys a4
T 930

73 ® oF AT AFgAT g 71 7
Frg®T eq17 ey any usyasr afgarsy
& Fd Afedy 71 gegr AfaT § oiv g4
FIT JGT BY 9FF FAT, g&afg F
ggg? g1 @ifg1 2, afrs a8 o oF
FIF9F F17 72 § fF 359 921 q¥ Faq
ox a-fadiy F1 #A gdEAfy & agamy
a#fges AT & 1 AT wrm7 w37 gf=g &
741 9% f49f37 § 2 g8 @wa afagen
¥ gaT Gf94 ¥ 6 93 3 1 90 ¥ 4 9T
wifpas sfasfont 7 & Wy S g wa
FreT qrgq § 531t aear 18 & wafs
UA-FIST QT S Frerl 3 faad
frgy, 9% ged, AE eIy,
fiad sufeaa anfa 45 wo2e anfwge
3T ¥ FA% CF § gacafaqa A Qe
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wF WA 13T aTF 18 THES an{mad
% MNP 4 A3 Afg3 fos w9 Fuy ofF
45 TITE YT F N1 uF wa¥ afqq
fonr sta, a7 #1% #Tqer 981 wred iar
uF I7afaa #t fagfag arze & g7 e
F1 A1dr ¥ 1 29 5vg afz Zay A7 &1 oF
af faqg #1 afqmrr =1 foar gan adfia
grar g, 3 fx faforez 3 1 % 49 zafzam
1 agrafa & afas wxacad §

TA¥ F=1aT 9 oY arg  FHATRA
& fra o oty ¥ sfus 1397 a8 2
¥ g geaey T ogAmg A7 avr fF gad
#i¢ g afeares ¥ sre7 ol oI9-FrT7
F1 72 7 %9 At ¥ wan aan, JufE
UFF-FIST FANTAT 77 F17 F37 WAl
2 e mIT &y FEEd § o
grafead g1

g fafer gur & 5 3@ fadas &
grew F5 ufus  swifog owmAr vER
ary saIIfagt 7 9 grfq Iorr 9¢ @
g1 =yt Fas fAyfm ¥ aeg wAA
F AT &1 a0 A F1A 7, 9%
fagfsa ¥ T 3a gd w0 ¥

3 P.M.

A Srawd & s 3E 9,
FAIEFT H T Fw geAr Q¥ - A=A
FY Y & WY 6,6 HIT 7,7 A9 F FIN FT
Y &, 9Gg A gF o 947 9% F ey
& f&¥ a% | @ guy @ afgaEg A
sl & Y 1 g 2 oF wqv e
FA% AT gAT SrgT fyfaw F9a 0
oyg9a § 919 g1 & £F 2197 F1 H1R TR
ar & 7 fET A T Q% A fasr s us
g & & fear 7r7 1 & /IF FT AW
oF @id # s A frear | g
ar7d EYFIT & fafuey garaqy & F9-
Sif<ar  wigs; 9¥ f391 9 % e s
sqr3e wqeifed quAy W1 g, faaw gaq

far FTGAT 9T sr7g AT 93 fa7r7 fear a0
AT E 0 7o 73 wfaamr 7 A A
AU Y 3 wNE A ifaw @, wieg a7
F15 317 fama v+7 5 feafa ¥ =187 20
zafasg & argar 5 a3 a7 smak ¥
It s 3 f5 afs 5 v gz
#fzae gak Fgarfedt & a0 ¥ 7 feeY
1 9aa 71 1 IFFY Fgt 9T w5 g e 47
gty g1 fasew g a& 1 77 2@
71 79 & fv =7 gfagr=-a ¥ I737, 1953
7 18 ygFITT 7, FafF av7 |y 3T qEAT
gia: &y & w3 5 gady oty g@ aar
23t F3w ux 74 31”87 9r, 31 A
syafsar £y q=ar 4§ SHF @wr ¥
SAALT, 1959 7 sgAT7aT 47 aeqr 23 o,
ST o577 So T YT I a4y 21 FAv =4
afaaiza ¥ (27 ®1 F9 AT T2, FA5
S ANT ¥ A b ogar g7 aan gEt
gurAfas fgarTt &1 s FIH g aq7 {5
ggafaa oy 7 48 €7 =T & a7 AL
FYATIT FT ALAT 18 7 9 FT 21 9F A
oga qdY | T 5IIET H 99w q17 wEA
€12, gy a7 A7 A F a0 § TG
ZH ANT IS F1 FITo0T AT FEAT
A AT 397 &7 ART § IT AAT AT F2A
o g7 F= A7 1 7y w7ar § 5 |93q
IR TH TR g 9299 2y fF za fadus
F1 o% w37 afaft o0 =g fiar s A
3q gaT afafs T A 19 F7 eq17 W
st fF 97 37 Y 935 g A afgarzq ¥
fafger ast ¥ w910 qur gfawifoar #1
IHH AT B AT FIT AT T A AW
AT 37 afafr & Ty qoAY I N F
TE AF |

§ arffar ¥ wF =@ T ag 2
ARTSH FFAT | TH fAETF H eI F
F 0y Au w1 IgEsw 2 e S 3T
AT Y I T BN FG 2, 399 FE
9T W T wrARIa T §ar &, FE ard
733 9 qqu) A4, T § AW AFATN
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fero wig mardie ]

ey qg o faegs 7 emar Sg fF
fre o & Bt P9 oyt & mvaed
& B¢ fopsraq &1 a1 IAF F90 FA F 15
Ffzard A & Fwo aty A fawr Ay
w T da1 g¢ &, nEt 1 gra sFzEd e,
rar Ay 21 T g fadaw F @y 1
Tig 2 & ¥Fe g FF T4T7 a1 sagear
g8 @ P, IFT UF FIA] 1T IFT
T FHANG & F aING UF 27 q7g 71
fag wfasy 71 9% qaa @ fear amr
fr fagy 21 § 9T FEATT ) ¥ I9Y
yxT wsy gz afgwidy AT @IEy
fafegmar € ax g frar o stfafosaar
& WAL U 7 OT U ®q Y ATAT
TR o Fsy 71 Awg 1 =T
gel ¥ M ¥ ™ fugus A wEAF
fastierel seqq ¥ § AR SvAr FEar §
fF a7 ¥ I FWIT )

Dr K MATHEW KURIAN (Kerala)
Sir, 1 move -

That the Bill to regulate the recruitment
and conditions of service of staff in the
Rajya Sabha Secretariat be referred to a
Select Committee of the Raiya Sabha
consisting of the following 10 members,

1. Shri Sasankasekhar Sanyal

2 Shri Suhrid Mullick Choudhury
3 Shr1 K Chandrase<haran

4 Shnu K. Lakshmana Gowda
5. Shrs Pranab Kumar Mukherjee
6 Dr.Z A Ahmad

7  Shri Nawal Kishorz

8  Shn Jagdish Prasad Mathor
9. Shr1 Lokanath Misra and
10 Shnt v, K. Sakhalecha

with mnstructions to report by the first
dayof the Eighty-first Sesston

=it g wad (fazre)
qET FETE ¢

AT, F

"sg T4 AfaareT & Foady
g7 ®T WAL AT HAT AT @Al FY
fafagfes &9 ar% fagas +1 5w
g9 aY vs gz fgfa 71, faas
frrafafaa g g, sulq

1 = gag:a7 g4z fag
2 =Y IFAET

3 o FTo0 To HEHT

4 oY A9 {5

5 =AY SiFAry fasy

6. Y ST gATT A
7 Y dYo %o wEHHAT

8. ! AW.AT g1 A

I AR F A @y w7 fFoag
g1 wfadsT swH ga % yfan fzag
Fr ez

o A fag aat (s g2w) sr-
vael WEITA, § Feq1 FqT £

sy a1 g g F FEA1-
T AT WA quT FA A @AY A
fafrafag <& 7% fagus #1 wsy
AT £1 oF g7 gfafs ), fagy
farafefan 8 azer @, aafy .

1t sagmaaarg fag
2. AT FeziE

3 o FTo Wo WEWT
4 = qaw fFoc

5. =T ewray fas



117 Rajya Sabha Sectt (Recriatment [14, APRIL 1972] & Conditions of Service) Bull 1968 118

6. &Y ATHAIATT AT
7. = fo Fo AFFAT
8 Y ArTEITAIT A

M MgAT & A1y A1 AT fRoag
F1A1 wfAgzT srmdt 73 F g49 qUIg
F gian feag w22

The questions were proposed

MR DEPUTY CHAIRMAN 1 hope
you have taken the consent of the
Members whom you have listed 1 the
Motion.

SHRI MAN SINGH VARMA: Yes.

MR DEPUTY CHAIRMAN Then, the
motion and the amendments are open for
discussion, Now Mr. D P Singh.

SHRI D P SINCH (Bihar) Mr
Deputy Chairman, when thi< B !l was moved
and copies circulated we had an impression
as 1f this 1s intended to operate 1 a free
field, as if there was no law or rule in opera-
tion and that 1t 1s intended to cover the
field cnvisaged under the Constr ution n
Articie 98 And that 1s how the emphasis
seems to have been laid 1n the various
clauses and in the speech also the learned
Member has emphasised that it ts intended
to fulhl a long-felt need But after some
enquity we came to know that rules obtain
here regulating the recruitment and condi-
tions of service of Rajya Sabha Secretariat
and they have been 1in op-ration since 1957
On a comparison of the various provisions
of the rules, the recruirment, the condttions
of service, the qual fications for appoint-
ment the appomntme avthority, the period
of probation, their pay, leave, pension, age
of compulsory retirement, the extent and
composition of this Secretariat and the
composition of the disciplinary authorities,
the procedure for impHsing major penalties,
appeals, and so on, 1t anp:ars that bv and
large, they have only been repeated in a
different form At some places I found
various safeguards that obtain in the rules
have been deleted After two or three
sentences, 1n three or four clauses, 1t p-
pears, the piovistons have been put n

different sentences and so on and so forth.
Now, rules as envisaged under Article 98
(3) of the Constitution already obtain and
they are already prevdlent for regulating
the conditions of service and 1t 1s clearly
envisaged that urtil such time as a law 1s
made under Article 98(2) of the Constitution,
the rules that will be mide will operate and
will have the vahdity of law Now, if
during the working certain anomalies have
been found and if they are sought to be pur
Vis-a-vis similar services o taning 1 hy
Secretariat or other Governmental branches,
or .f there are other kinds of discrimination
or justice being perpetuated, then these
are individual miiters which can be looked
into and surely I suppose there will be no
objection from any party of the House to
remedying such anomalies and d screpan-
cres and they could be put in order,

But at the mhyment a law emphasizing
the anomalies 1n cne branch or so, as was
done by the hon Member, seems to be
wholly unnecessaty  If, on a critical exami-
nation, there app.ars to be more things
which are 1n disorder in the Rajya Sabha
Secretariat which has been doing an 1mmen-
sely good job and which has been doing
creditable service ro the House, and if there
are certain things that need to be done for
the staff, then I suopose the government
would come forward with a comprehensive
legsslation considering all aspects and if
necessary su tably amend or recast or bring
forward a new leaslation giving them relief
or mproving the r conditions of <ervice
But the Bill mn ts present form, tn my
opinion, hardly makes any advance and
hard'v would serve any useful purpose
Apart from the sugeestion that the hon
Member has made that in order to improve
the terms and conditions of service, M->n-
bers of the House should be taken into
confidence and should be asked to partici-
pate I the various committees there are
really no major departures, This particular
<uggestion that he has made is not free from
danger or difficultv and therefore not free
from criticism  Normally this Secretariat
1s catering to the need of the House If
the Members are not assoc'ated with deci-
stons concerning 1 particular grievance or
disciphinary action or other cases of that
nature then I whuld say that 1t 1s better
for eserybody concetned and better for the
morale of the scivices also  Inttially 1t all
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begins very innocucusly and innocently.
Normally everyoune would say—and 1
would support it wholeheartzd'y—that Mem-
be-s of this House are cap ble of detach-
ment and their decisions will not be influen-
ced by their personal ideas or whims, mu.h
lcss perconal miterests.  Bu  th ough years
it has been seen that the more you keep
allof from these decisions, the better

suggestion made that m matters of appoint-
ment, promorion, etc. the best of standards
will be maintamned and there will be no
discrimination. I only say that the rule
that obtains today inculcates all these and
there are no major departures sought to be
suggested in the Bill. Therefore, 1 am
content to say that the goverament—if they
consider that theie are certain aspects to be
Jooked Into or certain grievances that have
to be remedied or removed —should come
forward with a compichensive legislation
and in that case this Bill must be rejected.

MR. DEPUTY CHA.RMAN : Before
I call the next speaker, 1 will read out a
not which T have just new received from
Shri Gangoa Shairan Sinha

“] never have been a membcr of any
Select or any other Committee of the
House nor do I intend to be a member
now. Therefore, my name may be
deleted.”

That is why I say that the hon. Mem-
bers should make sure fitst and propose
the names.

SHRI PRANAB KUMAR MUKHERIJLE
(West Bengal) : Mr. Deputy Chairman,

Sir, my name appears 1 one of the lists
submitted earlier. I am not also concern-
ed with 1t.

MR DEPUTY CHAIRMAN : Mem-
bers should be very careful when they pro-
pose the names to the Select Comnittee.
They should take first the consent of the
Member concerned.  Otherwise, the amend-

ments will fall through. Now, I call upon
Mr Anandan to speak
SHKI K. CHANDRASEKHARAN

(Kerala) : Mr Deputy Chairman, Sir, may

I have a word ? 1 do not know whether my
name has also been suggested. Anyway, [
have not been consulted.

SHRI MAHAVIR TYAGI (Uttar
Pradesh) : Mr. Deputy Chairman, may [
make a submussion ? Sir, the convention is
that in such matters the views of the
Government must be known to the House
before we discurs the question. You may

t
i please ask the Goveinment representatives to
Therefore, ever body would appreciate the

express their views about it.

THE MINITSER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : That is not the convention.

MR DEPUTY CHAIRMAN : Mr,
Tyagt, they might even make up their mind
during the dtscussion.

SHRIT V. ANANDAN (Tamil Nadu):
Mr Deputy Chatrman, S r, the Bul 1tio-
duced by my colleague, Dr. Bhai Maihavir,
is to be appreciated because of the fuct
that we are a big democracy, the biggest
democracy in the world, the succzess of
which, Mr Deputy Chairman, depends upon
the effictency with which the Parhiament
Secretariat works It is the Parliament
Secretariat which functions every day to
see that the Members of Parlinment who are
elected by the electorate are fel properly
in all spheres  Therefore, Sir, the Secre-
tariat staff should be hept above everything.
I remember, Sir, i1 the day~ of the British
Raj—you know, w= follow the British pattein
of paritamen ary democracy— h then Secre-
tary of State, Mr. B:vin, said once that
““the Secretariat staff of Parliament are to
be above bourd and they should be kep ¢ on-
tented in all spheres. They should not
lower themselves so as to approach any
Member of Pariiament or any political
party and for that they should be above
their needs > Therefore  Sir, 1 think,
Dr. Bhai Mahavir, though he may belong
to a political party, thousht it right to
biing forward this Bill to frame the rules,
pay structure and the service condirions
such a way that the Secretariat staff fecl
contented. Therefore, Sir, I am 1n full
support of what all Dr. Bhai Mahavir said.
Not only that, Sir The presence of so
many Membeis today in this afternoon
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session shows how much interested they are
to relieve the Secretariat staff of therr
cificulties It behoves you who was sitting
on the Opposition benches rill yesterday
that the Bill has come up for discussion
now underyou rleadership The efore Sir, hs
1s the appiopriate time for us to o 1nto
the Bill 1n detail which 1s now b.fore us
and see that the entire body of this House
supoorts 1t 1 am not finding fault with the
Government  But, Sir, the Government
oughkt to have brought forward this Bill
earlter But thev have failed, althou h 1n the
name of Dr Bhai Mahavir this Bill has been
lying since 1968

Sir, I am not in full agreement wich Jie
pay stiucturc propr-ed by he Bul, becau e
1t 15 out-dated. Today we are i 1972 when
th Third Pay Comnission 1s going 1nto the
details of the pay structure of the Central
Government emboloyvees where the need-
based minimum dcmanded s between
Rs 300 and Rs 35C for a Class IV unskille |
worker  When a Class IV unskilled worker
could demand a need based wage of bet-
ween Rs 300 & Rs 350, how could the mimi-
mum pay of a Class IV employee 1in the
Rajya Sabha Secrctaniat be less than that
demanded by an unskilled wage-eainer 1n
the country ?

Here, Sir, for a class 111 emplovee the
recruitment qualification 1s m triculation
plus typewriting  Matriculation 1s essential
for entry into the Cential or a State Govern-
ment 1 the country today The typewriting
qualification meant an additional pav or an
honorarium for him  This 1s what 1s  hap
pening today in the Central Government
Secretariat all over But here, Sir, the
qualification  nsist=d 1s matriculation plus
typewriti g for the minimum start of Rs 110,
which 1s ginen all over Inda to Lower
D vision Clerks Therefore, Sir, 1t needs
immediate rectification because the Secre
tariat mnsists that typewriting qualification
1s one of the essen 1al cua ifications for
" entry nto th s Secretariat

Sir, T remember that oon after we took
over cl arge of governance of this  country
the All India Coi gress Commuttee sent some
of their representatives to European coun-
tries to find out how the pay structure 1Is

constructed there They came and sub-
mitted a report  to the All India Congress
Commnittee, stating that the difference 1n the
advanced countries of Europe bctween the
lowest and the highest patd 1s not mo-e than
twelve times  Put here, unfc rtunately Sir,
~—1I am not cast 1g aspers ons on anybody —
when the Secictaniats higlest official 1s
graded at Rs 3500, a Class IV man is at
Rs 70  And compared with other Central
Government emp oyees, it works out to
more than 30 or 35 times the difference
Therefore, Sir, in the changed political set-
up after the mid term election, and 1n view
of the propaganda being carricd on all over
the countiy today that disparities should be
removed—this 15 one of the major, funda-
mental programmes before the ruling party —
this d sparity has to be removed You must
first remove disparity in this democratic set-
up of the Rajya Sabua, The parliamentary
system of government for i1ts success depends
upon the staff of the Secretariat And,
thercfo.e, here the application of formula
1 10 should first be applied If 1tis
applied, Sir, (0 the demand of the working
class in thus country, the demand of a need-
based minimum would automatically end
Members of Parliament should today decide
that the pay stricture for the Secretariat
staff <hould be set up 1n this order

I have no desire to go into the other
service conditions placed before the House
by Dr Mahavir 1 have no difference of
opnion with him, except when he says 1n
one clause that when one has obtamed 5
mcrements then he is entitled to fixation on
a point to point basis in the new pay scale
Tiose who are in <ervice on the date
when the new pay structure comes nto effect
should be fitted into the new pay struc ure
and be given the pomt-to-point increase
Then only a man who has put in some ten
years of service be equally sarisfied with the
pay structure constlering his number of
years of service If you bring in the five-
year lsmit and then have the pont-to-point
mncrease  there  wll b> di~contentirent
amongst the staff Therefore, depending
upon the nuiiber of years of service one
hvs put in he h s to earn has in-rements,

erther one increment for every three years

or one increment each year , that depends
upon tie pay structure that we are going to

adopt
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Then there 1s another pomnt and 1t 1s
police verification ~ We have seen 1n this
country that the Kerala State Government
has removed police verification ; so also the
famous West Bengal Government Why
should we, after having attammed freedom
and a dsmocracy, go in for police veri-
fication ® It was a process broaght into
this Government by the Britishers when
everyone of us was not frez and whatever
they dictated was law. Therefore, why
after 25 years of freedom, a ctzen who
attams citizenship under the Constitution of
India and when applies for a Gosvernment
employment, should be subjected to the
verification of his antecedents by a police
man ? Are the police above board 7—I1
ask. I come from a raiwayman’s famuly
and I have been dealing with raillwaymen’s
problems for the last so many years And
I know, if a man tips somethung immediately
a good report 1s given by the police If he
does not, an unfavourable report is given by
the police. So, why should we, under a
democracy, following a Constitution un-
paralleled n the world, stbmit ourselves
to a policeman’s verification ? I think this
process of police verification 1s quite cont-
rary to the freedom that we are enjoying.
Therefore, I do not at all like the suggestion
of Dr Bhat Mahavir that this police veri-
fication should be made.

Then, Sir, there are many other prob-
lems. After all, the Secretariat staff also
are human beings just as our Ministers, the
Prime Mimister and the President of India
are. In 1957 certain rules and regulations
have been framed for the staff of the Sec-
retariat but, I think, 1n certain cases they
were violated. It 1s not fair, When we
Members of Parliament expect judicious
disposal of our business at the hands of the
Secretariat staff, I thmk wviolation of the
rules by the Secretariat against their own
staff should not find a place But [ main-
tain that everybody 1s prone to err and
therefore they too err.  In  future at least
the rule of seniority should be very strictly
followed amongst the Secretariat staff accor-
ding to the rules which we have framed for
observance. A specific case was mentioned
but 1 do not want to refer to 1t. It 1s a case
of the past and let the past be buried In
the future at lea t let us follow the rules to

create confidence and couatentment
the stafl of the Secretariat

amongst

As Dr. Bhai Mahavir has stated, pro-
motional chances are very restricted. Sir,
after having become a Member of Parlia-
ment my ambition 1s to become a Mister.
When we ourseives think so, what to speak
of an ordinary class IV employee of the
Secretartat ' Can he keep mum ? Can
we always see him standing at the gate
without a promotion ?  God has given us
ambition to bring forth children  Famuly
planning 1s there but 1t has not succecded
Thete are many Class [V having not
less than half a dozen children. So when he
produces the family, will he not exrect
equal promotion 1n the <ervice he renders ?

Therefore adequate promotional chances
should be there
AN HON MEMBLR There are

many Members who have more than half-a-
dozen children

SHRI'T Y ANANDAN : They must
ask additional allowances for them 1 think
i France there 1s allowance for every
child but here 1t 1s not so because our
Planning Minister 1s not able to cater for
all. Mr Dharia said that he has to feed
every day 50,000 mouths and therefore the

plan goes out of gear Here the promo-
ttonal  chances should be adequately
provided 1 have pleaded the cause of the

Railwaymen 1n this country in the promo-
tion committees They have upgraded
50 per cent of the posts. 509, of the Class IIT
posts are reserved for promotion. So also
here we should see that there 1s no stagna-
tion and thereby the discontent should be
taken out of tkte mind of the Secretariat
staff by providing for adequate promotion
from Class 1V to Class 111 Nobody should
be allowed to stagnate for long. We will
cooperate with you as I said yesterday, Mr.
Deputy Chairman,

AN HON MEMBER : Why do you
not cooperate 1n regard to children also by
remaining a bachelor ?

SHRI T V. ANANDAN : During the
session period the Secretariat staff have too
much work They do not go to sleep
whereas the Ministers, you and 1 go to



125 Rajya Sabha Sectt. (Recriutment {14 APRIL, 1972] & Conditions of Service) Bill, 1968 126

sleep in air conditioned rooms—although
Members do not have air-conditioned
rooms. We go home to sleep but hete the

Secretariat staff, on our behalf, sit over-
might and work. Are we not, duty bound
to provide them, when they complete their
work after midnight, to reach their houses,
some staff car 7 When Mcmbers are having,
at the close of the Parliament in the eiening
one or two buses waiting for them what is
it that we do in return to the Secretariat
staff who work overtime ? Either you
should provide staff car or grant TA or
provide them with housing accommodation
in and around the Parliament House. 1
know even among the Central Government
employees, the high officials are provided
with houses nearby whereas the Class [11
people are to go 12 nules away. Thatis
what is happening ir this country of ours
who are now wedded to bring a socialistic
State but it is not so easy to bring socialism
in this country after having encouraged the
capitalists and the monopolists. Tt wll
take a long time because ours is a d/fferent
democracy than what we see in other
countries., Therefore some of the es ential
stafl who are working here day and night
should be provided with so ne accommoda-
tion near the Parliament House.

Then Many Members go the UNO but
I have not yet gone to the UNO because I
do not belong to that pariy. T have been
to the ILO as representative of labour.
There we found interpreters who are given
higher scale of pay. It is not easy to
interpret, 1 have also intcrpreted many an
Englishman in the days of the Britishers
when they wused to come for meetings.
Many North Indian leaders had come to
Madras and 1 used to translate from
English their speeches in Tamil. It is not
easy to interpret. So the interpreters should
be given extraordinary pay. You cannot
say : ‘““Comrare the per capita income in
this country”.,' If that is so how do you
give Rs. 9000 for the Pitots ?  Yesterday
the Minister for Civil Aviation said that
Rs. 6000 is the pay of a Diploma holder in
the airport.

Where does that per capita income go ?
It is only in the case of the secretariat
staff that you bring in the argument.
Therefore the secretariat staff has got a very
clear case for consideration. I want that

Members of Parliament should go into this
issue and they should with one mind
recommend to the Government to appoint
a Joint Committee to go into detailes
because the pay structure given by my
colleague, Dr. Mahavir, is outmoded and
out-dated. To suit the present-day
circumstances a revised pay structure should
be made in consulation with Members of
Parliament by referring this Bill to a Joint
Committee.

Thank you.

[THE VICE-CHAIRMAN (SHRI V. B. Raju)

in the Chair)
SHRI YASHPAL KAPUR  (Uttar
Pradesh) :  Sir, this Bill has been presented
by Dr. Bhai Mahavir to mmplement the

constitutional provisions under article 98 (2)
of ou Corstitution. 1 think Dr. Mahavir
know that Parliament has two wings, Rajya
Sabha and Lok Sabha, but nothing in this
Bill suggests that it shall be applicable to
the Lok Sabha Secretariat as well. On this
very ground 1 oppose tius Bill and would
request Dr. Mahavir to withdraw it. 1 also
make an appeal to the hon. Minister to
bring forward a comprehensive Bill to
regulate the conditions of s:rvice of
employecs of both House of Parliament in
otder to fulfil the requirements of our
Constitution.  This should be done after
consulting the Chairman, the Speaker and
the leaders of all the parties. Dr. Mahavir
states 1n the Statement of Objects and
Reasons that the Bill seeks to remove cer-
tain existing anomalies in the pay scales but
going through the Sccond Schedule which
deals with pay scales I find that all the
anomalies have no been remo ed. Actually,
certain anomalics would be created in the
process of removing them. Sir, if you go
through the whole Schedule vou will find
that while rai ing the scales of certain cate-
gories, the scales of other connected catego-

ries have not been changed and so the
anomalies still  exist 1 and perhaps
all of |wus, would like that all
the categories should bcnefit  when-

ever a comprehensive legrslation 1s brought
before the Houe. Sir under the present
rules Editor, Resea:ch officers, Reporters,
Interpreters, have the same grade; that is
they are brackcted together but in the Bill
a higher scale has been suggested for the
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Editors, Research Offlcers whereas the scales
of Reporte <, Sec 1onOfficers and Interpreters
have not been revised correspoadingly  As
regards Interpreters who do a fine job and
who are responsible to maike us understand
each other, I wish to state that when in
1963 Members of Parliament wanted this
system of 1nterretation to be introduced In
the Houses of Parliaments and when they
placed their proposal before Prime Minustet
Jawaharlal Nehiu, he 1s said to have
remarked that we mught not find alequate
talent for this purpose in our count v, but
in  case we find we shall have to
pay them handsomely Fortunately the
talent was found inside the country but we
are not paving them handsomely Sir,
before this airangement of inteipretation
was ntroduced 1n the Houses of Parhament
for the first time 1n Ind a death snatched
Pandityt away from us and he could not see
the national Janguages rising to such
heights

Sir, you know that no university or
institution 1n India tramns simultaneous
mterpreters They were tramned 1n this
Secretariat Our thanks are due to the
officers who trained them But I have
learnt that only 50°, of the inter presers have
been confirmed 1n their posts  Early steps
should be taken to confirm the other inter
preters also who have, I learn, put in 6 to 7
years of service

Sir, there are some salutary provisions
i this Bill which the Minister may take
note of and incorporate them in a compre-
hensive Bill about which I have already
made a suggestion

Now coming to some Clauses Clause 4
deals with the Finance Commuttee I wel-
come it  However, 1ts terms of reference
will have to be carefully laid down I have
no doubt that the financiel powers should be
vested only i our Cha rman for the sake
of efficiency and to avoid delays But I do
not agree with the proposals 1n Clauses 5, 6
and 7 The subjects mentioned therein
should be left to the Chief Fxecutive of the
Rajya Sabha Secretariat, that is, our Chair-
man, and the admmistrative head, that 1s,
the Secretary of the Rajya Sabha Secret-
ariat. The nvolvement of the Members of

this House, I am sure most of the hon
Membars will agree with me, would result
In discouraging unhealthy practices I hope
the Hou ¢ would join me 1n paying a tribute
to the Secretary and the officers of the Rajya
Sabha Secretariat for therr recruitment
policy They have been impartial and have
brought 1n staff of good standard, and have
matntained the efficiency of the Secretar at
Sr, we know that the officers and staff
of the Rajya Sibha Secretariat work very
hard, and if you look into Mr, Banerjee’s
eyes, you will see clearly thit he 1s having
sl ep'e,s nights specially when the Session
15 on

SHRI N G GORAY
here probably

Since you came

SHRI A G KULKARNI
(Maharashura) Since Mr Ruynaram 18
no longer here, he may be having good
health

s AIEIT AR AE (3T 93A) ¢
saq AT F sTEqT FT N AT
¥ araq ¥ & g7 e digar g Fw
PAR WA AZ=L AT FIT ST A
qg W & 98 f5T 77 femr gar g 7

THE VICE-CHAIRMAN (SHRI V B.
RAJU) He 1s referring to his notes

SHRI YASHPAL KAPUR  As regards
Clause 12 regaiding the fixing of retirement
age at sixty, I have my own reservations
Sir, we are aware of the extent of un-
employment among the educated m our
country, and 1 would advise Dr Mahavir
to keep this in mind while making any
suggestions on this ma ter  In my humble
opinion the policy should be consistent with
that of the Government of India who
employ a very large number ol Governe
ment servants

Sir, one point more, and that 1s about
the promotion chances of the technical and
non-technical staff At present, non-tech-
nical staff has got a weightage 1n this
matter, and the technical staff, that 1s, the
Editors, Reporters, Research Officers and
Interpreters have also got some provision
for promotion to all posts of Under
Secretary and above I understand that
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out of the four Under Secretaries, one
comes from a State legislature In this, as
I have said earlier while the
considering the Reports of
Public Service Commission, why sh,uld
there be one-way traffic? And if Rajya
Sabha Secretariat takes officers from State
1 egislatures, why not the oficers of this
Secretariat be deputed to Stite Legisla-
tures ?

the Union

The chances of promotion for the staff
are not very satisfactory. This is especially
s0 in the case of the Watch and Ward staff
and some other categories. To avoid stag-
nation there should be some higher posts in
their own line. One word about the Watch
and Ward staff  They are specially trained
for this work, for the type of work they are
doing. They are the people who are res-
ponsible for our security inside Parliament.
They are required to know not only the
sitting  Members of both Houses, but also
the retired Members. Nobody can escape
their eyes. They are like Lankini in
Ramayana, but Dr. Bhai Mahavir seems to
have forgotten them.

PR. BHAI MAHAVIR: No, I have
not forgotten them.
SHRI YASHPAL KAPUR : Similarly,

the lot of the entire printing staff has es-
caped the notice of Dr. Bhai Mahavir. The
provisions suggested in his Bill in regard to
these categories are insufficient.  Likewise
Class III and Class IV em»loyees deserve a
better deal. The nomnal annual increm:nt
of a rupee or two for Class IV employees is
sumply a mockery.

In the end, I would request the Minister
to bring forward a comprehensive Bill on
the subject and also to appoint a Committee
of Members of Parliament to examine the
scale of pay of each catezory oi staff
because, according to my information, the
question of pay of the Parliamznt staff does
not come within the purview of the Pay
Commission,

Thank you.

SHRI V. V. SWAMINATHAN (Tamil
Nadu) : Mr. Vice-Chairman, Sir, [ take
this opportunity to make my maiden speech.
The DMK Party supports the spirit of the

House was

Bill brouzht forward by Dr Bhai Mahavir
as a measure of remedy and redress to
rectify and regulate the conditions of ser-
vice of the staff in Secretariat of this ilius-
trious House of Elders. I am not oaly
surprised, but shocked also to see the piti-
able plight of the staff of the Rajya Sabha
Secretariat. They have no sufficient trans-
por fuactlities, no proper housing accom-
modation and no avenues for promotion
and recruitment. Rajya Sabha consisting
of the elite and elders must set a good
example. Only we have the privilege of
laving the Vice-President of [.dia as the
Presiding Officer of this House. We should
no longer have rules which are susceptible
of being struck down by a court of law,
There should be no room for favouritism.
The staff must b= certain of their promoti>n
and periodical rise in their legitimate pay
and emoluments [ want to bring to the
notice of this House that the allowance
and salary conditions of the staff in the
State Secretariat of Tamil Nadu were raised
and some of the Central Government emp-
loyees, especially in the Railways, told me
that the pay and allowances of the State
staff of Tamil Nadu are more attractive than
those of the Central Government staff. In
fact, some of the State Government staff
get a little more than their counter parts in
the Union Government. It was possible to
raise not only the pay of the present staff
of the State Government, but also the pen-
sion of the retired staff this year because of
its approach from the autonomy point of
view. The Mo.er and other Members of
Opposition are not unaware of their strength
True democracy as Gandhtji said should not
bz reckoned on numerical strength, but upon
the right cause.  The hon. M:amber, Shri
Ananian, said thit only Kerala and West
Bengal have abolished/the sastem of police
verification. In Tamil Nadu we have abo-
lished the confidzntial film system. We
should not see brings forward the Bill, but
look into the purpase for which the Bill is
brought forward. When we say autonomy
we are immediately suspected. In fact,
autonomy is not a big issue as the creation
of new States. We want autonomy while
the States are kept intact as inseparable
units of India. But Bangla Desh started
out of the autonomy move. So, it may
create some fear or suspicion in the minds
of men and Ministers like Mr. C.
Subramantam, and Mohan Kumaramanglam,
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They pretend to be tern.bly frightened to
see the photo of Mujibur Ral man with the
Chiet Mmister of Tamul Madu But  such
fear has no foundaton because the Chief
Munister of Tamil Nadu categorically afhirned
tme and again 1n unmistakable (erms that
he wants a strong Federal Centre What
he weonts 1s avtonomy or more powers for
States within the framework and spheres
allotted 1n the Constitution Autonomy
1s a token word or expression it a singie
syllable for more powers

Somebody asked tle Chief Minister
what powers he wants from the Centre for
which he replied ...

{Interruptions)

AN HON. MFMBER e 1s making

his maiden speech

SHRIV V SWAMINATHAN - what
powers he does not want at all, namely
Defence, Foreign Affairs, Communication
and Currency  There cannot be more elo-
quent and emotional explanation than the
solemn statement made by the Chyef
Minister of Tamil Nadu 1n the recent DMK
Conference held on 9 472 1n Conjecvaram,
the birth-place of the Father of Dravida
Nadu and Founder of the DMK Party [t
15 an eye-opener He said that he would
be the first man to vote against the sepa-
ration move  Dravida Nacdu was given up
by 1its author himself long ago during the
Chinese aggresston  Yet, some 1etired poli-
tictans and politictans who are to be
compulsorily retired ate creating a ghost

When Mr Narendra Ghosh talks of
autonomy, the Planning Minister suspects
and says 1t 1s a ghost Yesterday, Mr

Shaht said that he would be forced to agitate
for a separate Srate 1f poverty 1n his State
1s not likely to be wiped cut Are we to
believe that Mr Shahi wants separation ?
No It 1s an emphatic way of expressing his
earnest desiie to drive awav poverty from
from his State  Mr Veererdra Patil talks

about autonomy What motine can be
attributed to 1t *  Let alone my friend, Mr
Veerendra Patil, what abou Mr Chandra

Shekhar ? He talked ibout autonomy on

12 4.72 during the discussion on Planning 1n |

so mary words, of co rse omitting to use
the actual term ‘au cnomy’ Is he to be
dubbed as a partner of thc DMK  Party ?
What I want to impress ts, kindly do not
try to give a new or more meaning to the
word ‘autonomy’ .

THE VICE CHAIRMAN (SHRI V B
RAJU) Mr Swaminathan, I do not like
to interrupt you. But 1if you can skip off
these portions and come to this Bifl, 1t
would be better.

SASANKASEKHAR SANYAL
Can the virginty of a

SHRI
(West Bengal) *
maiden be outraged by the Chair ?

SHRI V B. SWAMINATHAN : Do
not get angry with the word and fight with
the ghost

- ¥
We know the Prime Minister 1s more
national and rational She would  accept
reality  Even when her father was against
the bifurcation of the bilingual Bombay
S ate and even though the senior Congress
leaders like Nehiu felt and expressed the
fear that too much of lingwism would en-
courage separatist (endencies, the Prime
Minister scissored Bombay into Maharashtra
and Gujarat So also she supported
Punjabi Suba and divided Punjab into two
States Recently, she maugurated the
Meghalaya State Thus, the cieation of
linguistic  States—we have seen—has only

strengthened the unity of India

We have faith in the Prime Minister
that she would respect the popu'ar move-
ment and sentiment of the peope The
Planning Minister 1s freightened to lool at
the photo of Muyibur Rehman But our
prime Mimister bioke the convention and
all protocol rules and made unprecedented
event In meeting Mujibur Rehman in West
Bengal 1nstead of at Delhi, the Indian
Capital

I want to assured the House that nobody
nerd fear on merely hearirg the word
‘autonomy *  We, the DMK, repeat the
word 1n the same sense as 1t was used by
Mahatma Gandhi, the Frontier Gandh: and
Mr Jayaprakash Narayan who cannot be
mistaken for a moment as a separatist
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Once, when the news reporied in some
paper was brought t3 the notice of the
Chief Munister of Tami! Nadt that Yahya
Khan compared hum to Mujibur Rehman,
the Chief Minister immezdiately refuted it
and rerterated his stand as different fiom
that of Mujibur Rehman  BEverybody knows
that from the Ministers and thewr wives,
down to the stadents and workers of the
DMK, thev donated blood during both wars
in 1971 and 1965  Does this not show that
we are prepared to sacrifice our [ives (o save
the unity and integrity of Indta ? We have
taken a solemn oath to preserve the unity
and integiity of India.

SHRI BANARSI DAS (Uttar
desh) : On a pomt of order, Sir.
hon. Member specaking on the Bil ?

Pra.
Is the

THE VICE-CHAIRMAN (SHRI{ V. B.
RAJU): let lum continue. Please do
not interrupt. -

SHRI V. V. SWAMINATHAN : In
sprite of ail this, if anybodv doubts our bona
fides, then we have to doubt about the bona
fides of those who doubt us in respect of the
umty and integri y of India. It 1s Tamuf
Nadu that offers the largest sum of Rs. 6
crores for the Defence Fund.

Is not a friend in need is a friend in-
deed ? One cannot eastly forget that not
only our Chief Minister refused when the
mantle of Presidentship fell on hhm but also
he asked the DMK MPs to give unhesi-
tating support, without any bargain whatso-
ever, to the progressive legisiations Iike the
bank nationalisation Bill and the Bili on the
abolition of the privy purse and the privi-
feges of the princes, which were piloted in
in the Centre. And the most prestigious
and precious election to the Presidentship of
India was to take place During these
stormy seasons, 1t is we who saved India
andia Indira—by ‘Indua’, I mean Indira
Gandhi’s Government.

There is perfect eommunal herm ny
and industrial peace and progress 1n the
produc ion of food in Tamil Nadu. In

shor', we will not lag behind the Centre in
ser ing the poor and rendering speedy
sccial justice and implementing our poll
pledges.

/

It is a mode! State wh:re novel schemes
are introduced for 1nstance, by daily paving
one rdpee one can own a house within five
years. Mr, TA Puai, our brother Membner,
knows this very well. Houtes are cons-
tructed at the rate of one house per one
hour in Tamil Nadu But it is the only
Srate where the non Congress Party 1s in
powsar, with th: massive mandate of the
people of Tamil Nadu.

Even no steel man wou'd dream of topp-
ling that Government. But one or two
i .stant politl:al prophets are projecting
incoriect 1mage of Temul Nodu before the
Prune Mimster Some Parliament Members
flying to Delht from Madras with wiaig,
byrowed from u. are creating a phoeoa
of unrest and have been inciting the stu-
dents and workers for mass agitation against
the D. M. K. Governm nt. Tiee is a
feeling of fear that a conspiracy i1s going ot
in the capital 1o collusion with American
papers.

One cannol forget that in 1968 when
Awami Leazue lecaader Faziul Hagque was
ruling 1n East Pakistan, the New York Times
pub'ished that Mr. Faziul Haque planned
to proc aim an independent East Paksstan.
Mi. Fazlul Haque refuted it, 1ssued a
specital  statement Jhat they were for the
autonomy of provinces, not for their in-
dependence. However, the Central Govern-
ment of Pakistan paid no attention and on
May 30, 1954 the Assembly 12 East Pakisian
was dissolved, and the Governor’s rule was
introduced.

’

We are also reminded of what happened
in our adjac:int sister State, Kerala, only a
few years agy when the Congress Mristries
were in office in all the States excent
Kerala. The Commun’st Party coming to
power in Kerala was a unique historical

event fn the annals of democracy and
Communism It proved socialism cou'd
be established through  Parliamentary

democracy and hat Communists can also
form a Government through ballot box, not

necessarily through bullet or bayonet. But
it was destined to be shortlived. The
Legislature was dissolved and the Pres:-

derts Rule was promulgated due to agi-
t1tion against the Communist Government
| in Kerala.




135 Rayya Sabha Sectr (Rerriutment [RAJYA SABHA] & Conditions of Service) Bill, 1968 136

THE VICE CHAIRMAN (SHR1 V B
RAJU) Mr. Swaminathan, how many pages
more ?

SHRIV V SWAMINATHAN 1 am
fimshing  Democratic  institutions should
not be allowed to die hike hat in the cradle
1teelf especially by those who profess to be
Iiving for democracy I feel it 1s the duty
of the Congress to prove that the Centre
would not become monolythic and would
not try to et bish  one-party rule. If
socialism 1s mmplemented by a Goivernment
1s should be allowed to func 1on wh ther 1t
1sthe D M K orthe Communist or the
Socialist to the tullest term of offi ce.

While the Pr nie Mimnister 1s silent ard
soft, one or two mmpa'tent Ministers talk
ebout the effet of Ar yan Kuppam election
May we take the victory of Veerendra Patil
in the recent Rajya Sabha elections n
Mysore and the success of the Jan Sangh
candidate 1in the Mayoral election at Deltu
as clear indication that the people have
lost faith in the Congress

Even when we contested for the Ryya
Sabha there was strong rumour that one of
us would become a casualty, But we escaped
fortunately from the offect of the so called
Indira wave

THE VICE-CHAIRMAN (SHRIV B
RAJU) Please complete

SHRIV. V SWAMINATHAN 1 am
fimshing In the interest of peace and pros-
perity of India there must bc an end to the
talk of toppling of Government Ananda Vik1
tan, usually an anti-DM K weekly 1tself
forewarned that if any tiltingt,s contemplated
on the much ado about nothng, of Aryan
kuppam election 1t will be inviting unrest n
the penmsular region and the people of
Tamil Nadu will not tolerate

Sir, there cannot be a better homage pud
to the memory of M hitma Gandhi by the
Congress Members than 1o accept the
principle of autonmy  On behalf of the
leader of my party who this also the Chief
Mimnister and who 1s my guide and philoso
pher I invite Ministers and Members on the
Treasury Benches, Young Tuirks like Mr
Mohan Dharia, Mr Chandra Shekhar and
Mr Krishan Kant and the press to attend

the ensuing D M K conference 1n Manran
kudt in May to asse s the aspirations of the
people of Tamil Nadu

As fac as this Bill 1s concerned we hope
the Treasury Benches and the hon ble
Minister of Parliamentary Affairs Shri Om
Mehta, will come forward with a compre
hensive Bill to regulate recrurtment and
rromotion of the staffl in the Rajya Sibha
Secretariat

SHRI LOKANATH MISRA (Orissa)
Mr Vice Chanman, Su at the outset [
would like to make 1t very clear thatin
mtervening in this debate 1 have nothing
against the Secretariat as such  On the
other hand 1 would like this to be put on
record that I feel extremcly satisfied about
the effictent functioning of the Secretariat.
I feel the speed with wh ch the Rayya Sabha
Secretariat has been functioning 1s un-
paralleled vis a vis the other offices m India,
mcluding the Central Sccretariat  There
fore, what I say s no retlection on the
functioning of the Secretariat as such  All
the <ame, Sir, I feel that there must be
certa n changes in the procedure, 1n the
pattern, in the recruitment policy and in
the promotions, 1n the pay structure and all
that

4P M.

While I support the spirit of Dr Bhai
Mahavir’s Bill o far as these aspects are
concerned, I am one with the 1dea which
has been thrown up in this House that 1t
should be a more comprehensive thing,
bringing under 1t both the Rajy: Sabha and
the Lok Sabha Secretartats because the
Rajya Sabha cannot nave a separate Bilf
for its own Secretariat, while the Lok Sabha
would have none  Therefore, there has to
be some dehberation, some discussion bet-
ween th: two Presiding OFicers and the
Leaders of Opposition of both the Houses
alorg wtth the Government, I would not
hke the Government to ccme 1n directly into
any of these thngs In fact, I am very
much aganst the dea of governmental in
fluence 1n the Secretaniat of the sovererngn
tody of India To the extent there is
governmental nterference or influence I am
terribly against 1t, T am opposed to 1t In
one of the letters which has been passed on
fo me, I see that the Finance Ministry of
the Government of India has turned down a
proposal of the Rajya Sabha Secretariat, |
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do not know how they should have the
audacity to do it In fact, the matter
should not have been refe red to the
finance Ministry at all If th: Finance

Muimster or any other Ministury of the Go-
verment of India has any 1fluence, directly
or indirectly, on the functioning of the
Secretariat of the sovereign body, to that
extent 1t 1s a slur on democracy and demo-
vratic functioning

SHRI KALYAN ROY (West Bengal)
What has Mr. Mirdha to say about 1t ? He
should clanfy 1t

SHRI LOKANATH MISRA  The
Presiding Offcer of the House 1s the chief
executive so far as Rajva Sabha 1s concerned
and since 1t s a sovereign body, 1t must
have a sovereign Secretariat attached to i,
and that Secretariat can only bz under the
Charrman and the representatives of the
House Therefore, to the extent 1t has been
corroded -—and 1t has been corroded surrep-
titiously  without the knowledge of the
House—i1t must be restored immesdiatery,
and the references which were betng made
for either increment or pay increase or
promotion or anything of that sorp, should
not be made hereafter to any munstry of
the Government of India

Now, Sir, the present situation 1S an
anomalous situation Thts sovereign
Secretartat has the disadvantages of both
and the advantages of none It has no
opening. If 1t were in the main stream of
the Central Secretariat, many of our people
who join 1n the subordinate position 1n the
Secretariat would have an opening and
would get promotions to higher posts in the
Central Secretariat  Now they do not have
that opeming But the disadvantages are
there They refer any matter to the Finance
Ministry and whatever proposal 1s mooted
by the Secretariat of the <overeign body 1s
turned down by 1he Finin e Minustry
Therefore, 1t has double disadvantage, and
advantyge Therefore, 1T would like the
Secretariat of the sovereign body to be
completely free from any kind of govern-
mental 1nfluence or interference.

The other point that I w ned to make
1s that there has been a saiggestion to refer
this Bill to a Select Comnuttee [ would
beg of the Members who have moved amend-

ments for referring this Bill to a Select
Committee not to press for 1t too much
now, If there 1s a comprehensive legis-
lation, naturally the point that the leaders
of the Oppositton have to be taken into
confidence, would bs taken up seriously,
because withnut the consent of the entire
House through the leaders of the Opposition,
1t would be unworkable.

Therefore, the Government or the
Chairman, whosoever takes up the dels-
berations and the discussions, the leaders of
oppoeitton must be taken 1nto confidence
and if that 1s done, I think it can bz a much
better deliberation than a Select Commuittee
going 1nto the thing, Government’s consent
has to be obtained anyway. The Chairman
would bx 1n a batter position to persuade
the Government to restore to the Rajya
Sabha Secietariat the so.ereignty that ought
to b2 tire it 1 hopz the Chairman
would take 1t up immediately Therefore,
I would beg of the honou asle Members
not to press for reference to the Select
Committee and leave the complete matter 1n
the hands of the Chairman Let the
Charrman take 1t up as soon as possible.
But I wou'ld add at this stage when the
Chairman takes 1t up, he should not ignore
the claims ot the different categories of
employees in the Rajya Sabha Secretariat.
As T said carlier thev enjoy the disadvantages
of both and enjoy the advantages of none.
The Cha rman shou d take into ¢ ynsideration
that they have no openings and thay cannot
look forward to any kind of promotion
even with the maximum of efficiency
Therefore the pay range h:1e should be
much wider thian that m the Government
Szcretariat, especially since they have to
put m a lot of sacrif'c by joining the S-cre-~
tariat of the Rajya Sabha or the Lok Sabha.
If they enter 1nto the Government
Secretariat probibly a Lawer Division
Clerk could look forward to becoming an
Under Secreterv in course of time  But
here he cannot even becone a Section
Officer becausc there are only a few posts
of Section Offi ers [ am told There must
bz about 200 Lower Division Cleiks There-
fore, the possibilities are much less here
or promotion while the chirces are much
greater 1n the General Secretariat There-
fore, to compensate that sacriSce there must
be some kind of an incentive here so that
people with better talent could be atiracted
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to these jobs n the Secretariats of both
Houses of Parhament So  mucl has
been satd about the different categories
and their emoluments. Particular meation
has been made of interpieters 1 know
what imterpretatton means. 1 have had
the good fortune of interpereting Rajaji so
many tumes when he came to Orissa, into
Oriya, He used to speak in English. He
is a very powerful talker But he takes a
Iittle breathing time between senlences
because he 1s old Fven then T had
at tunes difficulty m finding swtable words
for his specch  The way 1t 1s being brilli-
antly done an the floor of the House
simultaneously is something which goes to
the credit of our interpretess I am told
interpreters under the United Nations are
paid £20 to £35 pe-day. It 1s Rs. 400
to Rs. 500 per day The UNCTAD people
were paid Rs. 10000 per month  In some
cases they were paid Rs. 15000 T cannot
ask our Secretariat to pay our Interpreters
Rs. 10000 or Rs. 15000, not even Rs 400
a day. But what I would suggest 1s that
they can be paid at least one tenth of what
1s being paid elsewhere beccuse they are
doing one of the most strenuous jobs in thc
country, simultaneously t-anslating 240
Menibers belonging to different ideologies
having different tempi of speech at different
speeds  All that 1s b-ing mterpreted and
very successfully 1nterpreted. Therefore,
that aspect must be Jlooked mmto. In the
other categcries of also there 1s a lot of
indifference, I can only say indifference,
because their mnterest has not been properly
looked after.

We have probably four or five Chamber
attendants. Y have not even counted how
many they are. I am told that ihey are
paid Rs, 70/- much less than what a peon
gets. The resporsib'e job hat they are
doing should be appreciated. 1 would be
happy 1f they are paid at least at much as a
peon or a daftry. All the time they have
to keep on standing from 11 to 5. 1 really
feel for them. They cannot afford to sit.
They have to attend to the needs and orders
of each and every hon. Member. It 1s such
a strenuous job  All the same they are
probably the lowest paid so far as the Secre-
tariat employees are concerned. The inte-
rests of some of the categories have, there-

fore, to be looked into more serously 1
hope the Chairman, while framing a new
and comprehensive Bill in consultatiton with
the Speaker and the leaders of opposttion
Parties, will take into consideration these
aspects.

So far as the Reporters, other Class I,
Class [IT and class 1V employees attached to
the Chamber, are concerned they work as
long as we sit here, We do not take therr
difficulties 1into constderation I have raised
ratsed 1t oncz or twice earlier. On some
occasions we sit here till 8 or 8 30 o1 even
9 P M Sometmes the parhamentary
Minister arranges dinner for us as otherwise
the passing of a particular Bl may bz
delayed  But nobody seems to be lookirg
afier the convenience of either the Reporters
or the other people who alwavs look after
the conventence of the Members., Some of
them have to cycle back home 20 miles or
25 miles or may be 30 muiles to reach the
outskirts of Delhi city Mind you they have
to do 1t after 9 P M By the time they
reach homes, their children would be fast
asleep. Many of the children would not be
seeing theiwr fathers  Normally the House
sisupla 530 P M. Some of them have to
stand in the bus queue for an hour. By the
time they reach home, 1t will be 8 P. M. In
the Morning again they have to stand
in the queue. I think we are doing the
greatest njustice to this category of emp-
loyees On the other hand officers who
have motor-cars are given bungalows round
about  That 15 good because their services
are more essenttal I do not grudge that
They have to be consulted always and they
have to run to and fro when they recetve
summons fiom the Chairman or the House
They are getting accommodation near about
the Paliament House I do not grudge it.
At the same time these Reporters. Class III
and class IV employees who are always
attached to the House should also be given
some accommodation near about Parliement
House, may be in a multi-<tcreyed building.
Multi-storeyed buildings are coming up
everywhere, Supposing we have one such
building near the Parhament House  What
1s the Harm ?  All these employees can be
accommodated there. We could have three
or four such buildings for the employees of
both the Secretariats of the Parliament I
do not know why 1t is not belng dne Wh-
has to take initiative in the matter ? I
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wou'd request the Chairman and the Rajya
Sabha Secretary to take it up with the
Ministry of Finance It might need a little
finance  But then 1t will be well spent for
the good cause of the growth of sovereign
democratic institutions—ra her supreme de-
mocratic institutions of the country  Even
iIf 1t means one crore of rupees, Government
should not grudge 1t because if you want to
run den ocratic 1nstitutions, 1t 1s bound to
be expensive,

If you have want to do away with the
Minsters, 1If you want fo cut awsy the
paraphernalia of democracy, you can do 1t
in a day and probably that would save you
nearly Rs 5 crores But, you would not
like to do 1t and the pecple of India would
not like to do it because thev have voted
you to power only far strengthening the
democratic  1nstitution  So, Sir, I would
plead with the Finance Mins'ry to be good
eno' gh to piovide accommodation to these
Class III and Clas< 1V emplovees of the
Secretariats belonging to both Rajya Sabha
and I ak Sabha. accommodation near about
the Parliament House, so that they would

not be 1nconvenienced because of living
farther away

THE VICE-CHAIRMAN (SHRI V. B
RAJU) Wil you conclude now ?

SHRI LOKANATH MISRA * T have

concluded almost, Finally, I would like to
say one thing. I would not hike th~ Govern-
ment to do 1t The Goveinment should
not have anything to do with the Sccretariat
directly 1 would rather tke that th: hon
Chairman of the House, in consultation with
the Spcaker, shou'd take whatever steps are
possible as provided in the Bill drafied bv
Dr Bhai Mahavr and he should pick up
those provisions as given 1n the rules for the
Government emplovecs which should govern
the staff of the Secretariat of the House and
he should rmmediatelv call a conference of
the Leaders of the Opposition wherein
the Minicter for Parhamentary  Affairs and
the Finance Mmster or a.y of his represen-
tatives could a'so be rresert and a final
decision taken regarding what 1s going to be
the legislation tt at would govern the emp-
lovees of both Houses of Parblament and it
,should be done @t the eml'est, Sir

SHRI PRANAB KUMAR MUKHER-
JEE : Mr Vice Chairman, Sir, when I went

through the Bill —I admit my
I failled to undeis'and the puipose of this
Bill  Sir, when I listened to the speeches
of some of the hon Members I became
more corfuscd Mr Lokanath Misra, who
spoke just before me, pomted out that he
has nothing to sreak againsi the Secretanat,
that the Secretariat 1s doimng a marvellous
Job, that they are performing their business
in a very nice way, ei¢ Then, Sir, naturally
1t striles me that 1f the Secretariat formed
under the present system, manned under the
present ystem, guided by the present service
rules, can rendet <uch a beautiful service,
which may be described as a unique service,
which may be consitdered much better than
that of the Cent-al Secretariat, why should
he again brmg forward a piece of legislation
to 1egulate their service cond tions? To
speak of these two things in the same breath
increases my coi fusion and I would expect
sonizbody to clarify and dispel my confusion.

shortcomings

Mr Vice Chatrman, Sir, on principls |
am opposed to this Bill, because Sections 4,
5,6 and 10 stripe off the power of the
Chairman who 1s the Vice-President of
Indta Mr Vice-Charrman, Sir, we all
know that the Vice President of India, the
second highest dignitary n the country, 1s to
discharge only one useful func ion, that 1s,
to preside over the session of the Couneil of
States and to manage a small Secrectaniat,
that 1s, the Secretanat of the Rajva Sabha.
His power, his position, these are not like
those of the Vice President of the U. S A,
Even the Vice-President of the U S A, has a
chance, if by accident or for some other
reason the Pre«ident dies, to become the
President for tl ¢ rest of the period.

But so far as India 1s concerned, even 1f
the President dies by any chance the Vice-
President gets a chance for only six months.
The only executive power he enjoys is of
managing his own secretariat  The purpose
of this Bill 1s to infringe that power, to
stripe off the ¥ ce President or the Chairman
of the Counctl of States

I8

DR BHAI MAHAVIR Do you think’

he will be out of yob if this Bill 1s passed ?

SHRI PRANAB KUMAR MUKHER-
JEE + I think so He wiil be pownerless I
am coming to that.
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Dr. Bhai Mahavir has prescribed in
section 10 of this Bill that appointments to
posts shall be made by the Chairman on the
recommendation of the Selection Committee
in the case of Class I and Class 11 Gazetted
posts and on the recommendations of the
Recruitmen* Board in the c¢ase of all other
posts. This is obligatory on the part of the
Chairman or the Vice-President of India.

Regarding financial power, he is totally
deprived of any financ’al power. Section 4
of this Bill says :

“The financial matter of the Secretariat
shall be dealt with by a Finance Committee
which shall consist of the Chairman, four
members of the Rajya Sabha to be elected

by the House and two officers of the
Secretariat to be nomin:ted by the
Chairman,”

Take the practical proposition, Mr.

Vice-Chairman. Seven members will be in
the Finance Committee. Four members will
be elected by the House. Chairman is ex
officio member. Suppose the Chairman and
his two nominees are one sice in a particular
matter, there will be fouront he other. In all
financial matters, four members of the
Rajya Sabha may totally put aside the Vice-
President of India or the Chairman of the
Council of States who is the custodian of the
privileges and prerogatives of this House,
who is the custodian of parliamentary
democracy so far as this House is concerned,
who is the second highest dignatory of the
country. Dr, Bhai Mahavir believes that
even after passing this Bill the powers and
prerogatives of the Chairman as Presiding
Officer of this House shall not be infringed.
I am sorry, Mr. Vice-Chairman, my under-
standing is definitely much less than that of
Dr. Mahavir. But, to my mind, if this
piece of legislation is enacted, it will defini-
tely affec. these powers and functions of the
Chairman of this House,

Mr. Vice-Chairman, Sir, what happens
in the USA ? The Vice-President is the
Presiding Officer of the Senate. Is there
any Parliamentary Committee to look after
the recruitment or to conduct business of
the Secretariat ? It is still the prerogative
of the Vice-President of the USA, so far as

the Secretariat of the Senate is conceined.
What happens in the House of Commons ? ..

DR. K. MATHEW KURIAN : Are you
concerned with the welfare of the staff or
with the powers of the Vice-President ?...

(Interruptions)

SHRI PRANAB KUMAR MUKHER-
JEE : I am coming to that point. So far
as this Bill is concerned, it has created full
confusion in my mind. I am confused still
even after the intervention of Dr. Kurian.
I am confused fully...

(Interruptions.)

Mr. Vice-Chairman, Sir, if the Bill aims
to do away with the grievances of the staff,
I have nothing to say. But what is the
purpose of the Bill ? They are going to set
up a Recruitiment Board. They are going
to decide what should be the financial ad-
ministration of this Secretarlat, | Who wiil
be the members of the Selection Board ?
Who will be the members of the Recruit-
ment Board ? The purpose of this Bill, that
is, the welfare of the staff, is secondary
business in the Bill. The welfare of the
staff is the secondary purpose of this Bill.
That could have been done in other way.
It could have been discussed in a much
better way than bringing a Bill like this.
The whole purpose of the Bill is to deprive
the Vice-Chairman of India Chairman of
the Council of States of the very little
power left to him by the Constitution of
India.

DR. BHAI MAHAVIR : Could you say
how it can be done in a better way ? Where
could it be discussed ?

SHRI PRANAB KUMAR MUKHER-
JEE : I have give one example, Mr, Vice-
Chairman. It four members of the Finance
committee go against the wishes of Chair-
man, so far as the proposed legislation is
concerned, theChairman will have no single
financial power.

DR. BHATI MAHAVIR : You say that
the welfare of the staff could be discussed in
a much better way than through this Bill...

SHRI PRANAB KUMAR MUKHER-
JEE : I am coming to that

- (Interruptions).

THE VICE-CHAIRMAN ‘SHRI V. B.~
RAJU) : Don’t answer their questions.
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SHRI1 PRANAB KUMAR MUKHER-
JEE : Already, Sir, much of my time has
been taken by my friends.

THE VICE-CHAIRMAN (SHRI V.B,
RAJU) : No, no. Please Jo not go into
that point.

SHRI PRANAB KUMAR MUKHER-
JEE : What can I do 1f somebody puts
some question ? [ am coming to the con-
clusion,

So far as sections 4, 5, 6, 8 (2) aad 10
are concerned, these sec.ions definitely aim
at abusing the powers of the Chairnan of
the Council of States.

The second question which I like to put
to the Mover of this Bill is whether we
should discuss the service conditions of the
siaff of the Secretariat or not. Nobody
would deny the services which they are ren-
dering to us, the way they are functioning
the pains they are taking, the strenuous
job they have to do Each and every
say that they
should be better paid, their amenities
should increase and thit could have been
done by discussing, by bringing forward a
Resolution in this House instead of bringing
a Bill like this.  You could bring forward
a non-Official Resolution to discuss the ser-
vice conditions of the Secretariat staff, that
could have equally mandatory effect. There-
fore, I fail to understand why you have
brought the question of the welfare of the
staff along with the infringement of the
powers of the Vice-President. My objection
is that if you talk about the welfare of
the staff, none will oppose you, nobody
would  oppose  you. Every Member
of this House would like that the service
conditions of the staff should improve, that
their working conditions should be better,
that they should have more amenities and
should be provided with more facilities.
Nobody would object to it, nobody would
deny it, but why are you bringing a Bill to
deprive the Vice-President of India, to de-
prive the Chairman of the Council of States
of his rights ? That is my objection. Are
you trying to induct some political proposi-
tion here ? Through this Bill, perhaps you
propose to bring some Members of the
Rajya Sabha on certain Committees ; other-
wise what purpose would be served ? The

Chairman of the Council of States is the
custodian of the immunities and privileges
of this House, he maintains the privilege
of the whole house. Heis the custodian of the
rivileges of 240 Members of Rajva Sabha
and why can’t we rely cn him when he re-
cruits his own staff ?

THE VICE-CHAIRMAN (SHRI V.B.
RAJU) You have already made that
point,

SHRI PRANAB KUMAR MUKHER-
JEE : 1 am cencluding, Sir. Therefore, my
contention is this: To bring about the welfare
of the staff through this Bill is useless, pur-
poseless. 1 would like to request Dr. Bhai
Mahavir to withliraw this Bill and not to
create any further confusion so far as this
subject-matter is concerned.

SHRI  BALACHANDRA MENON
(Kerala) : Sir, I am glad that Dr. Bhai
Mahavir has thought 1t necessary that such
a Bill should be brought forward. 1 do
not know how far this Bill really will
satisfy the needs of the staff—that we have
to wait and see, but this Bill relates to the
Rajya Sabha Secretariat employees only. In
a Bill of this kind should we not have the
consideration of the Lok Sabha Secretriat
employees ? If that is so, the entire staff
of the Parliament should have a Bill which
should definitely say how they should be
recruited. It should definitely lay down
the methnd of promotions. There should
be a comprehensive Bll.  Without that if
we are going to have a Bill of this type, it
will only mezan that certain rights which we
give here will be immediately taken up
there and th=n a.itations will be started.
The result will be that we will start a series
of agitations which could very well be
avoided by having a comprehensive Bill,
where we could have same conditions of
service for all emnioyees of the Parliament.
I am not against agitations, but [ am
against the one-sided affair., This will not
help eith'r the employees here or the em-
ployees there. It will only be one against
the other. Should we do that ? 1 would,
therefore, seriously request that the Govern-
ment should come forward with a Bill which
will contain all these things and which will
certainly tell us how they are going to re-
cruit and also promote the staff of the
Parliament. I do not want that they should
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be selected by any Selection Committee
It should be done by some sort of a Com-
mission, something like the PSC 1 do not
want the same PSC but 1t should be beyond
any Member of the Rajya Sabha to insist
what he should do with such and such em-
ployee. That will create certain tioubles
Tomorrow »f I am put there, innumerable
people will be bchind n e forcing me to re-
commend such and such man [ do not
want that and I do not want any Rajya
Sabha Member or any MP to be degraded
to that extent You may say that 1t 1s
giving you a right It is giving you no
right It 1s only depriving you of the
independent stand you can take erther of
the employees or of the Government To-
day we will be part of this and then
Members will be selectzd by the Rajya
Sabha. That means the Ruling Party will
do 1t and the majority of the Members
would be from the Ruling Party, most pro-
bably all Members would be from the
Ruling Party. The difflculty will be they
will be forcing people on us and w2 will
have to accept them  We will be helpless
spectators 1n that and we will have to
accept that position [t should be an in-
dependent body which should select them,
otherwise there 1s very g-eat danger The
majority also might misuse their powers and
often they will because when they know
they are 1n a majority they will do so Dr.
Bhat Mahavir brought this Bill thinking 1t
can resiraln or to an extent control
Actually they are gomg to control us and
therefore [ request you not to have this sort
of organisation but soriething else  Let
there be a recrmting bodv separate from
the 1 fluence of any political par.y  Our
business 1s to agitate ourselves  Our busi-
ness s to fight for the rights of people
Our business 1s not to recruit or fight for
promotion  We refuse to be the people who
will help them in their promotion If you
do not allow the sento 1tv 1n promotions,
result will be favouritism I know there
will be bad people, there will be inefficient
people but n this system 1t 1s the best to
allow seniority Do not tampar wirh that

Once you have chosen a ran, allow him to

continue till he retircs and give him pro- |

motion, unless 1t 1s found that he s
bad

very
How can you say that so and so 1s

subjective attitude
or concerned

‘So and so
Party. allow

inefficient It 1s a
of the concerned officers
person One may say
1s sympathetic 1o our
him to come up’ No The best thing
<hould be to allow promotion on sentority.
1 would suggest that you seriously consider
bringing a Bill which will lay down rules
for recruitment and also which will lay
down the policy of recruitment both for the
Lok Sabha and for the Rajya Sabha

I want to know 1If conditions of service
of Class TV or some seclions of people are
much worse than tne conditions of service
of the Central Government employees, and
if so, 1t must be 1mmediately changed.
There 1s no reason why they should not be
changed If as I am told people are getting
only Rs 70 or Rs 80 those who serve here
as members of the staff, 1t 15 a damaging
thing  The mmimum wage should be some-
thang which must satisfy the employee and
his tamily. I do not expect him to have
a big salary but consistent with the economy
of this country, with the position of our
country you should be 1n a position to give
them better wages If there are wages which
are less than the wages of the Central
Government employees of that grade, then
1t shonld be corrected. In other cases of
course there are people who have to sit
very late but one must remember that when
the Rayya Sabha 1s not there they are having
very little work. Because I have to go to
the other employ~es also tomorrow and
when I talk to them and tell them <‘These
people have such and such emoluments be-
cause we felt they are doing much greater
wark’ they will ask me “They are work-
ing for 120 days whereas we are working
for 280 days and therefore pay us double
salarv’, These are dangerous things At
least the time has come for a poutical
leader to say what he feels about these
things and not justgo m for applause I
would therefore say this Of course if
people are sttting late gne them certain
overtims wages for the period they work but
regarding the other peisod, they are not
having any work and that must be re-
membered

Because we have pgot NGOs 1n other
cectors also  We cannot just go on attend-
Ing to one section of people alone That
cannot be done and 1t will not be done.
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You will have to ook upon all employees
alike. When that 1s so, I would say that
you must take nto consideration their
difficulties  Provide bus for them to mm-
portant areas Every b 2z factory does 1t
During the period of the session to 1mpor-
tant areas where they are you can provide
buses for them so that they can be rushed
back home earlier And a little inconve-
nience they will also have to undergo when
there 1, Parliament

There 1s one last thing, I would eriously
suggest that the Government must consider
the mntroduction of Staff Councils It 1s
possible they may have it ¢ I do not know
whether they have 1t and whether 1t 1s effec-
tive, I have doubts about 1t because a good
deal of complaints has come I can pis,
it on to you. It 1s necessary you
should know what they feel about you
I am sorry the staff here 1s terribly
discontented 1 do not know how
far they are correct I do not want to sit
1n judgement on these papers, [ am not
gomng to seriously look into them even , 1t
1s only one sided matter  But the time has
come when you should be able to sit with
them, discuss with them and get their
opinion. I would therefore suggest you have
a Staff Council consisting of representatives
of these various categories, discuss with
them and accept whichever suggestions are
found to be good And 1n that if voe want
the help of Parhhlament Members 1n an
advisory capacity we can come and we can
help 1n such things but nothing more than
that So wlule I welcome this Bill I wo.ld
say the Government must seriously co1sider
bringing forward a comprehensive Bill for
the stafl of both Houses, Anvhow [ thank
Dr Mahavir for having brought this up
here because 1t helps us to see whit s
wrong even in this which we consider to be
a model because the staft here 1s dis-
contented

SHRI K CHANDRASTCKHARAN Mr
Vice-Chanman, Sir, the provisions of the
Constitution, paticularlv article 98, which
has been referred to, no doubt contatns an
enabling provision for framing rules govern-
ing service conditions of the employees «f
the two Houses of Parliament but it 15 not
as 1If the requirements of the Constitution
are not met at all today Article 98 (3)
provides for rules being made by the Presi-

dent in consultaton with the Chairman so
far as this House 1s  concerned and this
House has got the Recruitment and Condi-
trons of Servce Rules 1957, Methods of
Recrurtment and Qualifications for Appoint-
ments Order [958 which has since baen
supersed>d bv the Order of /969  Slr, there
15 an andlogous provision so far as State
Government and Central Governm=nt em-
ployees are concer1ed under article 309 of
the Constitution Under this article the
Governor so far as the State Governm nt
employees are concerned and the President
so far as the Central Government employees
are concerned can make rules as per the
proviso to article 30) and the main article
gives an enabling provision to the legislatuie
or Parliament as the case may b: to frame
rules, Sir many of the State Governments
in th s country have not framad any rules
for service condi ions of their emboloyees
n their respective States by Acts of Legis-
lature 1n terms of tie enablin> provision of
article 309.  Insofar as the Central Govern-
ment employees are concerned, the Central
Government also has not framed any rules
by an Act ot Pailiament for the purpose of
putting 1n the service conditions of Central

Government employees  So far as the All
India  Service employees are concerned,

there 1s the All India Services Act, and

rules a ¢ f amed in pursuance of the provi-
sions contamned in the All India Services
Act  So far as I know, Sir, Kerala 1s
probably the only State in the country
which bas framed rulzs in pursuance of an
Act of the Legislature as contermplated by
Artcle 309 What Kerala has done 15 to
adopt all the rules so far 1ssued under
Arucle 309 by the Governor as deemed
rules, as rules pissed by the Legislature,
and give an enabling provision to the Legis-
lature to amend those rules when necessary

I mean, all rules a e to be framed by the
Government and the approval of the State
Legislature has to be obtained Even though
these rules have worked very well, Sir, in
the course of all these years, I have no
doubt that 1t would be in the interests of
all patties that th re 1s democratisation of
these rules and the service conditions are
passed 1n‘o law bv this House so far as
Rajya Sabha emnlovees are concerned, a1d
the other Hou.e so far as Lok Sabha em-
plovees are concerned It will be good that
the Goveinment bestows 1ts mind upon this
aspect, and certainly I would welcome a



151 Rajya Sabha Sectt (Recriutment [RAJYA SABHA] & Conditions of Service) Bill, 1968 152

[Shri K. Chandrasekharan]

comprehensive official Bill 1n this regard so
far as both Houses are concerned, ratler
than a non-ofic al Bl so far as Rajya
Sabha employees alone are co cerned

Sir, the provisions contained m this
Bill, most of them, as has alread been
stated by another hon  Member, are
analogous or similar to the provisions
conta ned 1n the existing rules them.elves
But there are certain «tr king departures no
doubt. Sir, the fact tiat almost every
Member who has spoken today, including
the mover of this Bill, has jomed in a chorus
ot appreciation of the efficient working of
the Rajya Sabha staff—and I completely
agree t1hat the Rajya Sab4a staff require
that appreciat on—shows, Sir, that these
service rules have really worked vely well
and effectively but at the same time, as I
said, 1t 1s in the inteics's of all parties
concerned that these rules are democratised
and any subseq ient amen imentto the seru'e.
is done only w.th the approval of the Houses
of Parliament.

So far as thus Bill 13 concerned, Sir, 1
have no doubt to oppo.e the proviston
contained in Clause 6 Clause 6 co empla-
tes a Selectiom Committee which includes
two Members of this House to be nomnatcd
by the Chairman. 1 cannot understand for
once as to why, if Members are to be

nonunated it should be contin:d
to two. 1 certainly oppose the
system of nomination, and 1t will be

impossible for the Chairman of the Sabha
to nominate two out of 43 Members to
the Selection Committee as contemplated
Then, Sir, the fact that this Selection
Commit ee should be an independent bedy
altogether has to be borne 1in mind, zni 1t
will be very d ficult for Members of T'arha-
ment to fu ction effectively and independen-
tly m this Selection Commuttee because of
possible pressures, because of the fact that
Members of parhiament are also public men,
and certainly, Sir, neither 1n the Central
Government nor in the S ate Governments
Members of the Legislature or Members of
Parliament are associated in appormtments,
are associated 1n the maintenance of service
conditions. Therefore, T would submit that
the proposed Selection Committee 1s not
Iikely to work. 1 would also cppose the

am niment that has been brought forward
by one hon. Member for the very same
reasons. The amendment says that rep-
resentatives of all groups 1t his House s1ould
be associated with the Selection Comimnittes,
but the Mover of the amendment does not
say at all how these representatives should
be brought 1n.

Then, Sir, the propesal contained 1a
clause 7 to have a Recruitment Board of the
nature suggested to fill ron gazetted posts,
I find, 1s already working very well  So tar
as gazetted posts Class I are co cerned, the
Chairman 1s the appointing authority So
far as non-gazetted posts are concerned, a
comm.ttee headed by the Joint Secretary
recruits and 1t has been working very well.

Then, Sir, clause 17 13 with respect to
charact r, vernification by the pelice Itis
not there 1n the piesest conditions ol
service This 1s a new itroduction and [
would call 1t the result of some
sort of mediaeval thinking. Tt 18 an
absolutely outmoded provision which has
already been rejected by some of the State
Governments The sooner it 1s rejected by
the other State Governments n the eountry,
the better 1t would be for the country as a
whole. .

DR. BHAI MAHAVIR . See the proviso
also.

SHRI K CHANDRASEKHARAN :
With great respect to Dr Bhar Msahavir,
the provi o, according to me, 1s meaningless.
I cannot understand what 1s this moral
character Certainly with this sort of moral
character being introduc*d 1n a legislation
| ke this, it would enco nrass crar.cter 1n
evey form It wvould include political
character, It would 1 clude a person’s
political thinhing and the verifying person’s
political approach or the Government’s
political approach Certainly 1t would be
very bad to have any sort of verification
like this

Then, Sir, the provision contained in
clause 18 1s very harmful bzcause it gives an
enabling power to exempt any enp oyee
from the Rules. Stch power ot exemption 1s
hkely to be very arbitranly exercised It
has been found to be arbitrarily exercised
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even by State Governments. Therefore, 1

oppose the provision contained in clause 18.
(Tune bell ringe)

I am finishing. There are two other
ma ters on which I would like to stress while
sp:aking on thus Bill One 1+, 1t 1s 1mnedia-
tely to have a pay revision for the employees
of the Rajya Sabha To this the objection
that has b.en taken by thz Finance Minist y,
I understand, 15 that the Third Pay Commis-
ston 1s still on 1ts job It has been stated by
the Finance Mtnisier on the floor of this
House on more than one occaston that the
Third Pay Comnussion doss not go in o
the pay structure of the empleyees of Houses
of Parliament and the employees of the
Supreme Court If that be the position, this
matter will have to be independently gone
into I would request the Chanman to take
up the matter with the Fmance Minister
and see that 1t 1s done.

Then, Sir, the question of stafl quarters
1s also a matter which should be looked
into by Government early. Even today
priority to the personnel of the Rajya Sabha
Secretariat is given, but the priority that 1s
given 1s to the key personnel of the Rajya
Sabha Secretariat. The ‘key’ personnel has
not been defined and, therefore, accommoda-
tion 1s being given on the basis of seniority
alone. I submit that the Chairman of the
Rajya Sabha should look 1nto this aspect, so
that accommodation 1s made available to
key persons on the basis of seniority So
far as the Government are concerned
provision of staff quarters should be taken
up on a priority basis Thank you.

SHRI N.G. GORAY * My I suggest that
tho Government should make their position
clear ?

THE VICE-CHAIRMAN (SHRIV B
RAJU) : There will be another day also

SHRI SASANKASEKYAR SANYAL

r Vice-Chairman, Sir, the highest common
factor that all these discusstons disclose is
that the Hoise 1s unanimous that the
conditions of service of the Secretartat staff
have to be examined afresh keeping in view
that they are no longar 1n the year 1955 or
1960 but they are in the year 1972 and thetr
emoluments, amenities and necessities have

to be examined 1n the context of the price
mdex wh ch preva.ds now. We all feel for
them because th.y feel for us. Dr. Bhai
Muahavir was very much critical of the word
““harem”. Afrer all har m 1s a sacred place
and every henpecked husbanl is tond of
the haren So, if we in this House are
looked after by the housewives, we must
look after them also properly, fairly and
squarely The question 1s not that. The
question 1s whether the Bill will b2 passed.
Sir, 1t 1s the Rajva Sabha Sccretariat Bill It
cannot be pas<ed here. B.fo e 1t bscomes
law, 1t has to go to the o her House. The
other House may not like 1t and 1t may
come to some conclusion, they are more
interested m their own Secretariat. That 1s
the objaction and that would bz thrown
away forthwith Therefore, 1n order to make
the Bill acceptable, we have to make it a
House of Parliament Bill.

Sir, I have an extreme weakness for Dr,
Bhat Mahavir, I am fond of him, he 1s a
lovable person I think he has advisedly
drafted the Bill 1n such a way as to make 1t
more attractive. But we have not put the
Secretariat of this and the Sccretariat of the
Lok Sabha on a parity basis, and that
cannot be done unlsss a comprehensive Bill
ts brought forward.

I must also exoress my feeling that we
mu-t not mvolvz ourselves 1 p rtcipating
in the matter of appointments because that
will be plaguing and pestering ourselves We
have no hand in the appointment of High
Court Judges; we have no hand in the
appointment of daftries Why should we,
MPs, get snvolved 1n the appointment of
these people ? They can be left to other
agencles.

Therefore, my humb e submission is this
that my friend will be good enough to
withdraw this Bill 1n anticipation of an
assurance that may be forthcoming from the
Government.

DR BHAI MAHAVIR

anticipation ?

Why io

SHRI SASANKASEKHAR SANYAL :
I modify my submisston  Before you with-
draw, let us have an assurance from the
Government that a comprenensive Bill  will
be brought forward without any delay
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Now, Sir. there 1s one other matter,
This Bill, when 1t goes through, probably 1t
will have to go to a Joint Select Committee
We have to examine the methods of appoint-
ment, the methods of recruitment, how
these things have been donz, etc because
when we are examining these things, we
should see that nepotism aad favouritism
do not crawl into this Act Regionalism
has to be avoided, provincialism has to be
avorded But at the same time, we must
see that 1n this Act provisions are made
that all the contmbuting States feel happy
There 1s a tendency——excuse me, my young
man—in Delhi to absorb all employment
from the local sector The other day i1t was
said that people from the Eastern States,
they do not apply. We can collect more
revenues from the Eastern State but we can-
not make recruitment from the Eastern
States ? This 1s a danger which 1s eating
into the wvitals of all sectrons of pnblic
appointment  So, these things have to be
gone 1nto by the Joint Select Committee so
that the Act comes out 1n such a way as to
make our service-holders free, happy and
secure-to mahe themselves and their fami-
lies secure  But a question arises Tt will
be some time before this matier comes up n
the shape of law Instead of this state of
things being dragged up to that time let us
express that our Charrman will find ways
and means by consulting Merabers of Par-
hhament just on a consultative basis with a
view to making some mid-term proposal,
interim measures so that the desired objec-
tives, even though they do not come 1n
their full form, be fulfilled and that rancour
and unhappiness disappear and some satis-
faction will be there.

There 1s a sense of discrimination here
and there—this may be unfounded or
founded—but n order to ge out of that,
the best thing would be to have a sort of
consohidation. 1 agree with my friend,
Mr. Pranab Kumar Mukherjee that the
Vice-President and the Chairman should
not be divested of all powers very much
because one of the provisions of the Bill
envisages a Committee only of the members
of the Secretariat leaving out Members of
Parliament very well which I welcome but
also leaving aside the Cha rman’s discre-
tion. These things will create complications

AN HON’BLE MEMBER
to the Select Commuttee

Let 1t go

SHRI SASANKASCKHAR SANYAL
How can it go ? If 1t has to become law 1t
has to go to the other House where it wiil
be rejected  Therefore, you make a com-
p ehensive Bitll for both the Houses of
Parliament I1f 1 were a Member of the
Lak Sabha I would have rejected 1t because
1t 1s a partial Bill

DR BHAI MAHAVIR If you drew
up a Bill for the other Houce too, 1t would
be constdered an encroachment

SHRI SASANKASEKHAR SANYAL -

If it were a comprehensive  Bill it would
be considered wuth respect Therefore, 1
say that my friend, Dr Bhar Mahavir,

should withdraw this Bill after the hon’ble
M nister representing the Government gives
an assurance that a comprehensive Bill
would be brought in no time without any
delay  That 1s all I wanted to say

SHRIMATI PRATIBHA SINGH (Bihar):
Mr Deputy Chairman  Sir

THE VICE-CHAIRMAN (SHRI V B.
RAJU) Is 1t a long one ?

SHRIMATI PRATIBHA SINGH - Only
two minutes, T never take very long, Sir.
I just want to make one or two points. [
am looking at the watch. I would not take
more than two minutes

SHRI SASANKASEKHAR SANYAL :
We want fo hear our sister for some time
If 1t 1s In your power you may ask the
clock to stop

SHRIMATI PRATIBHA SINGH * Dr.
Bhai Mahavir has mnitiated the Bill to ensure
proper conditions of service to the officers
and staff working in the Rajva Sabha Secre-
tariat  Article 98 (2) of the Constitution of
Indta empowers Parliament to make laws to
regulate the conditions of service of the
staff and officers of Parllament. Sir, I only
wanted to pomnt out that this article has
remamned 1n the Constitution for the last
20 or 25 years but no attention has been
paid to 1ts existence there I would submut
that as this Bill 1s defective since 1t deals
only with the Rajya Sabha Secretariat people
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and not with the Lok Sabha Secretariat, 1t
should be withdrawn  There are other
thin s also left out ftom thus Bill  Some
hon’ble Members have also 1equested the
Government to biing a comprehensive Bill
revising the conditions of service and benc
fits which are given to other Secretariat
staff

1 would not suggest, Sir, that the ho-
nourable Chairmar has spated «ny effort to
ensure good cond tions of <ervice to the
emp'oyees of the Rajva Sabha Secretariat
He has in his high 1ngenuity and wisdom
done the bzst he could conceive to ensure
proper conditions to the staff of the Secie-
tartat  Yet [ think that the Constitution
contemplated the enactment of such a law
under article 98(2) to  nring it into confor-
mity with democratic principles and the
doctrine of checks and balances  With all
regard to the ingenuuy of the Chairman 1n
carrying out the obligations vested 1in him
in so far as providing tor proper conditions
of service of emplayees 1s concerned, I hope
the Government will take notice of the
feelings of the hon Members of this House
tl at there 1s need for revision to give better
factlities and better remuneration to tle
staff and officers of the Rajya Sabha and
the 1 ok Sabha Secretarniat

5P M

It 1s necessary to draw the attention of
the Government to the fact that while three
Pay Commis<ions have so far gone nto the
conditions of servce of the employecs
of the Central Government, since the Rajya
Sabha Sccretariat 1s a so called independent
office, their ccnd trons of service, pay-scales,
etc , have been ignored by these Pay Com-
nussions  The rccommendations of the
Pay Cominissions have been adopted by
this Secretariat also, as the Chairman deem-
ed fit in his judictous discreticn  Yet, on
several occisions the staff of the Scecretariat
have been put to a disadvantage, not be-
cause the Hon’ble Chairmdan meant 1t, but
at times because the Government, especrally
the Finance Ministry, did not agree, even
though the same had already been given to
the Central Government employces An
example of this was when the clerks of this
Sccretariat were denied the grant of four
additional increments after completion of
three years of service

Another point I would like to make 1n

this connection 1s that while a system of
Joint Consultative Machinery with provisions
for compuisory arbitration has been Intro-
duced 1n the Central Government Depart-
ments to enable the staff and officers’ repre-
sentatives to discuss and resolve the dis-
putes and 'ron out difterences between them
relating to the conditions of service, in the
Rajya Sabha Secretariat onily outmoded
Staff Councils exist whch are unable to
make even recommendations unless there is
complete unanimity between the staff and
the officers, and even if such a recommenda-
tion 1s made, 1t might not be 1mplemented,
for 1t 1s only a recommendation and not a
deciston for action

One more thing that I would like to say
m this regard 1s that 1n different Ministries
of the Government ot India, special impor-
tance and weight 1s attached to the work
relat'ng to Parllament A special category
of Assistants named Parliamentary Assis-
tants has been created and they are paid a
spectal allowance at the rate of Rs 150
p m, andn every Ministry not one but
many such posts exist  Other officers con-
nected with parhamentary work are paid
honoraria  But in the Parliament Secreta-
riate, no such allowances are pard to those
who are more closely connected with the
work of Parhhament I am gratified to
note that about a vyear back, the scale of
pay of the Translators working in the Par-
llament Sccretariats was raised from
Rs 21.-530 toc Rs 320-600 odd But the
pav-scale of Assistants in the Parliament
Secretar ats continues to be the same
Rs 210 >30

THE VICE-CHAIRMAN (SHRI V B,
RAJU) How much more time will you
take ?

SHRIMATI PRATIBHA SINGH: 1
am fimishing

THE VICE CHAIRMAN (SHRIl Vv B
RAJU) Or you can continue next
time

SHRIMATI PRATIBHA SINGH :
Therefore, [ oppcse the Bill and I would
request that the Government may bring a
comprehensive Biull whch will give more
facilities to the staff in these Secretariats so
that they get better payandbetter service con-
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ditions and they enjoy all the facilities which
the staff in other Govt. departments get in
regard to their children, 1n regard to thewr
houses and other amemities.

THE VICE-CHAIRMAN (SHRI V B
RAJU): Thank you, Now, Half-an-hour
Discusston. Mr. Dahyabhai Patel,

HALF-AN-HOUR  DISCUSSION ON
POINTS ARISING OUT OF ANSWERS
TO STARRED QUESTION NO. 122
GIVEN ON 20IH MARCH,

1972, RE DECLINE IN
TEXTILE EXPORTS

SHRI DAHYABHAI V PATEL (Guja-
rat) :  Sir, with your permis..on I raise a
discussion on points arising out of the
answers to Starred Question No. 122 given
in the Rajya Sabha on the 20th March, 1972,
regarding decline 1in Textile Exports.

Sir, I have personally not much interest
in textiles. I do not understand the sub-
ject. Iam a life-long user cf khad: and so
what I know of textiles is liraited to khadi
only. I was very closely associated with
the boycott of foreign cloth when we picket-
ed foreign cloth shops, courted 1mprison-
ment and so on. Why ? Because cloth 1s
an important trade for this country. With
difficulty, we got out of the clutcthes of the
foreign cloth-makers. Then, we built up
our own cloth, Fortunately our texfile
industry was doing well at a time when the
textile industry 1n the world was not doing
well.  The war resulted 1n dilocation. And
we had a great opportunity of mmproving
our trade. Some of 1t was dJdone  Unfor-
tunately I think we did not do as well as
we stiould. There is a case of the Govern-
ment nterference and what 1t results in.
The Government started poking 1ts nose at
every stage instead of encouraging the
exporters. I am talking of four years ago
The Government was poking 1ts pose at
every stage instead of allowing manufac-
turers and exporters from this country to
take up, to make therr way into foreign
markets in the East as well as in the West
Government started poking 1ts nose at
every stage. And now what do we come
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to ? As a result of these polictes, stead
of being a large exporter, today we do not
know what to do. And this s how we
finance our exports, this 1s how we finance
our declining exports. We want to raise
the cess on something that 15 good to
supplement and support what 15 not good.
I think this 13 a very short-sighted policy
like many of the polictes which are based
on Government contiols Government
controls necessarily lead to such sort of a
thing. They necessarilly lead to favour-
tism. (Jnterruptions) Sir, 1° thzv fiush thewr
discusston or if they adjourn to another
House, 1t will help us. I was s.y ng that
Governnent’s  short-sighted  policy has
resulted in this situation when cotton tex-
tiles 1n all wears should have been very
popular, Even today I do not know
whether the Government’s eyes are open or
shut. Indian textiles, Indian ready-made
cloth, they find a very large market all over
the world, even i America. Instead of
encouraging that, the Government s trying
to poke 1ts nose and 1s making difficulties
for everybody. In this particular case the
questton 1 referred to was buying cotton
because we may be short of cotton and we
may spin cotton for the benefit of a country
which has certainly been friendly to us,
particularly 1t has led us through a very
difficult situation very recently. I must say,
while appreciating the help that the Soviet
Union gave us in the situation that arose
as a result of the conflict with Pakistan, |
do not hke this attitude where they want
to export us cloth and take 1t back from us
where we lose Rs. 175 per spindle. The
Minister may correct me 1f I am wrong.
I have heard hum admit that in this House.
And 1If 1 may say so, in a day or two or
thereafter we had the case of export of
battecies to the Soviet Union [ do not
know how the Government can justify it.
The Soviet Union 1s short of drink; 1t1s a
hard currency purchase And we export
to them batteries by soft currency. I con-
sider this 1s a very short-sighted policy. If
we want to be fiiends with the Soviet Union
and 1f the Soviet Union is friendly to us,
we can have a business deal on a business
basis. But this 1s neither business nor
friendship. This is throwing dust 1nto the
eyes of the people of India and that 1s what
I object. This sort of a thing should not
be done. I have been reading through the
question to refresh my memory. On the



